
MINUTES OF NORMS COMMITTEE NC-7)OF
`PLASTIC&RUBBER PRODUCTS'
MEETING NO.4/AM17
SCHEDULED FOR 23.06。 2016

(HELD ON 21,06.2016)
UNDER THE CHAIRMANSHIP OF
SHRI DARSHAN SINGH,ADDLoDGFT

MIeeting No.4/87-NC‐ 7/2016 of NORⅣ IS COⅣIPIIITTEE(NC-7)dealing with`Chapter 39 and
40 ofITC (IIS)COde'SCheduled to be held on 23.06.2016,was held on 21.06。 2016,under the

Chairnlanship of Shri Darshan Singh,Addl. DGFT,Directorate General of Foreign Trade,
Department of Commerce,Udyog Bhawan,New Delhi-l10011.FoHowing offlcers attended the
Mceting:

1)   Shri O.P,Sharma,Jt.Industrial Ad宙 ser,D/oC&PC
2)   Shri Nand Lal,Consultant,DIPP
3)   Shri Seikhomang Kipgen,Dy.DGFT
4)   Smt,Chander Kanta Pandey,FTDO

2.   FoHowing are the decisions of the Norms Committee after dcliberation and RLA
concerned shaH take consequential action as per Foreign Trade Policy/Procedures:

ⅣIANUAL CASES

Request: Amendment in the description of Export Product to read as "Articles made out of
Cross Laminated Multilayer Film i.e. Tarpaulins, Covers" against Advance
Authorization No. 0310792783 dated 09.01.2015

Decision: A copy of Representation of firm was forwarded to the Department of Chemicals &
Petrochemicals (D/o C&PC) on 05.05.2015. As decided by the committee in its earlier meeting. a
copy of the representation was again forwarded to D/o C&PC on28.06.2015. Comments awaited
from D/o C&PC.

UPREⅣIE  INDUSTRICase Noo A-228 HQ F.No.
1/87/162/00015/AM16/DES―

v. Lic. No.
310792783 dated 09.01.2015

RLA F.No.
/93/160/00680/AM15

NC No.:04/AⅣ l17

Dated:

21.06.2016

Status:

RAFA´ .・ Arl



Case Noo A-230 EWAGE   LAINATO
VToLTD。 1/87/050/00018/AM15/DES―

II

Adv.Lic.No.
0510384978 dated 25.04.2014

NC No.:04/AⅣ l17

Dated:

21.06。 2016
9/AM14

Request: Enhancement in the quantity of Import Items allowed by NC against Advance
Authorization No. 0510384978 dated 25.04.2014

::illlllisaミゝilll鷺∫1lriル『 11」β::n ofthe flrFn haS beCn fonVarded tO E〉
/oC&PC On 03.02.2015. (11)″′

Request: Enhancement in the quantity of lmport ltem a1lowed by NC against Advance 
θ 戦Authorization No,0510376612 dated 20.01.2014

Decision: A copy of representation of firm has been forwarded to D/o C&PC on 10.02.2015.
Comments awaited from D/o C&PC.

Request: Revievy of adhoc norms ■xed in respect of Advance Authorization No。
0310737623 dated 13.06.2013

Decision: A D/L No. 4601ll40l201l-PC.ll dated 06.06.2016 was issued by D/o C&PC to firm.
Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving l5 days time
for submission of the requisite information.

NEWAGE   LAINATO
PVToLTD. 1/87/050/00465/AM14/DES―

II

Case Noo A-231

Adv.Lic.No.
10376612 dated 20.01.2014 5/24/040/00394/AM10

NC No.:04/AⅣ l17

Dated:

21.06。 2016

Case Noo A-232 AⅣIILTON
USEWARES   PVT. 1/87/050/00174/AM14/DES― VH

0/O1038/AMi3
NC No。 :04/AⅣ117

Dated:

21.06.2016

310737623 datcd

13.06.2013

Status:

Deferred

Status:

Deferred

Status:



Case Noo A-233 Macro Polymers P. Ltd.
Ahmedabad

HQ F.No.
01/87/050/00346/AM15/DES―

VH

Status:
Deferred

NC No.:04/API117

Dated:

21.06.2016

Adv.Lic.No.
Э810133802 dated 13.11.2014

RLA F.No.
08/24/040/00303/AM15

Request: Al■endmentin the description oflmport ltem No.4 against Advance Authorization

No.0810133802 dated 13.11。 2014。

Decision:    A copy of Representation of the flrm has been forwarded to D/o C`財 PC on
06.07.2015.Comments awaited from D/oC&PC.

Request: AInendmentin the description oflmport ltem No.4 against Advance Authorization (3と
1とf'ル

No.0810134812 dated 16.03.2015

:よ甘;:::i5.Cぶ驚』:llffalilT:]|1謝 ∫Ъ』 l」le flrm has bCen forWarded tO D/o C&PC On 紫

Request: Fixation of adhoc norms for the export product "Alkyd Resin S- 5060 BT (80% +/-

2%o Resin Content)" under Para 4.4.2 of HBP Vol. I

Decision: A copy of Application of the firm has been forwarded to D/o C&PC on23.12.2015.
Comments awaited from D/o C&PC.

Polymers P. L
hmedabad

HQ F.No.
1/87/050/00023/AM16/DES―

Case Noo A-234

v.Lic.No.

10134812 dated 16.03.2015

RLA F,No.
3/84/040/00455/AM15

NC No.:04/AⅣ l17

Dated:

21.06。 2016

1/87/162/00051/AM16/DES―
M/s Macro Polymers P. Ltd.
Ahmedabad

Case Noo A-240

4/040/00200/AM15
Adv.Lic.No.

ot issued yet
NC No.:04/AⅣ l17

Dated:

21.06.2016

1/87/050/00058/AM15/DES―
Paradise Polymers Ltd.
Mumbai

Case Noo A-243

RLA F.No.Adv.Lic.No.NC No.:04/AⅣ l17

Status:

Deferred

Status:

Deferred

Status:

Deferred



310773869 datcd ll.03.2014 3/95/040/00968/AM14

Request:    Fixation of adhoc norms in respect of Advance Authorization No.0310773869

dated ll.03.2014.

Decision: ADIL No. 4601114812014-PC.ll dated 17.11.2015 was issued by D/o C&PC to firm.
It was decided by the Committee to issue a Reminder to firm giving l5 days time for submission of
information

Case Noo A-253 M/s. Eastman Reclamations HQ F.No.
01/87/050/00131/AM14/1DES―‐

VH

Statur,;,

Deferred

NC No.:04/AⅣ【17

Dated:

21.06.2016
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湖もO108/AM14

Request: Fixation of adhoc norms in respect of Advance Authorization No. 30i1,0094324
dated 03.06.2013

Decision: A copy of representation of firm has been forwarded to DIPP on 28. 12.2015. 0\JX
Comments awaited from DIPP.

Request: Fixation of adhoc norms in respect of Advance Authorization No。 0310678496
dated 24.01.2012

Decision: A copy of representation of firm has been forwarded to DIPP on 29.12.2015.
Comments awaited from D/o C&PC.

Ⅳ1/s. Rio Care(India)Pvt
Ltd. 1/87/050/00353/AM12/DES―

II

Case Noo A‐254

Adv. Lic. No. and Date
310678496 dated 24.01.2012 0/95/040/00878/AM12

NC No.:04/AM17
Dated:

21.06.2016

M/s. Eastman Reclamations HQ F.No.
1/87/050/00184/AM13/DES―

Case Noo A-258

dv. Lic. No. and Date
10087078 dated 26.06.2012

RLA F.No.
30/24/040/00013/AM13

NC No。 :04/API117

Dated:

21.06.2016

朧藻翼露脳l

⌒

Dated:

21.06.2016

Status:

Deferred

Statu s:

Deferred



Request: Request of M/s Eastman Reclamations, Jalandhar for fixation of adhoc norms
in respect of Advance Authorization No. 3010087078 dated 26.06.2012 for the
export product - "Reclaim Rubber".

Decision: A copy of representation of firm has been forwarded to DIPP on 02.02.2015.
Comments awaited from DIPP.

Subject: Enhancement in the wastage allowed by NC in its Meeting No. 08/AM16 held on
29.05.2015.

Decision: ADIL No. 4601 lll6l20l5-Pc.ll dated 02.03.2016 was issued by D/o C&PC to firm.
Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving l5 days time
for submission of the requisite information

ひ

subject: Fixation of adhoc norms for the export product "Industrial
Advance Authorization No. 0410120257 dated 31.12.2010.

Decision: A copy of Representation of firm has been forwarded to
Comments awaited from DIPP.

Solid Tyres" against

“
DIPP on 12.Ol.2016.

Case Noo A-260 M/s Yash Enterprises
1/87/50/00433/AMi5/DES― VH

Adv.Lic.No.0310791655
ated 03.12.2014

NC No.:04/AⅣ l17

Dated:

21.06。 2016
3/95/040/00595/AM15

tus:

1/87/50/385/AMl1/DES― VH
Case Noo A‐261

Adv.Lic.No.and Date
10120257 dated 31.12.2010

NC No.:04/AⅣ l17
Dated:

21.06.2016
/24/040/00271/AM11

Case Noo A-262

NC No.:04/AⅣ l17

Dated:

21,06。 2016

M/s Veekay Polycoats Ltd. HQ F.No.
O1/87/50/146/AM13/DES― VH 1謝led
RLA FoNo.
05/24/040/00107/AM13

Subject: Request of M/s Veekay Polycoats Ltd., New Delhi for amendment in the description
of Export Product against Advance Authorization No. 0510329142 dated
09.07.2012.

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 22.02.2016.
Comments awaited from D/o C&PC.

Ｄ‐‐

Ａ

M/s Sundaram Industries
Ltd.



Case No.A‐ 265

|ln/1/SSNF(India)PVto Ltd。

HQ F.No.
01/87/162/175/AⅣl16/DES―VII騰路ved

NC No.:04/AⅣ l17
Dated:

21.06。 2016 | :冒
18.2015

RLA F.No.
26/24/040/00010/AⅣ l16

Subject: Request for fixation of norms against Advance Authorization No. 2610012727 dated
31.08.2015

Decision: Based on the written comments furnished by the D/o C&PC vide their OM No.
460lll5l/2014-PC-ll dated 09.06.20.l6, the Committee approved following adhoc norms:

EXPORT ITEⅣ l QTY IIИPORT ITEM QTY
Flosperse 4005
(Sodium Polycrylate Liquid
Non Volatile Solids 44 +l-2%)

l kg l. Acrylic Acid Liquid 0.3035 kg

2. Sodium Hypo phosphate 0.0180 kg

RLA may take consequential action as per Policy / Procedures.

Subject: Request for fixation of norms against Advance Authorization No. 2610012697 Dated
tt.tt.20t4.

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 15.02.2016.
Comments awaited from D/o C&PC.

Subject: Request for fixation of norms against Advance Authorization No. 2610012653 dated
26.05.2014

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 15.02.2016.
Comments awaited from D/o C&PC.

Case No.A-266 SNF(India)PVt.Ltd。

1/87/50/358/AⅣ l15/DES―VII

NC No.:04/AⅣ l17

Dated:

21.06。 2016

Adv.Lic.No.and Date
2610012697 Datcd ll.ll。 2014.

RLA FoNo.
4/040/00014/AM15

Case No.A-267 /s SNF (India) Pvt. Ltd.
1/87/162/176/AM16/DES‐ VH

dv. Lic. No. and Date
10012653 dated

NC No.:04/AⅣ【17

Dated:21.06.2016
RLA F.No.
26/24/040/00002/AⅣ 115

じ
や

Status:

Deferred

Status:

Deferred



Bilcare Ltd.

1/87/50/00070/AⅣl16/DES―

Case Noo A-273

NC No.:04/AⅣ l17

Dated:21.06.2016

dv.Lic.No.and Date
110065388 dated

RLA F.No.
1/83/040/00270/AR415

Subject: Fixation of adhoc norms against Advance Authorization No. 3110065388 dated
23.04.2015

Decision: A copy of Representation of firm has been forwarded to D/o C&PC on 16.03.2016.
Comments awaited from D/o C&PC.

Subject: Fixation of adhoc norms against Advance Authorization No. 0310614995 dated
08.01.2016

Decision: A copy of representation of firm has been forwarded to DIPP on 31.05.2016. Comments
awaited from DIPP.

Case Noo A-276 M/s Safepack Industries
Ltd.

HQ F.No.
01/87/162/00002/AⅣ l17/DES―

VII

Status:
Deferred

NC No.:04/AⅣ【17

Dated:21.06。 2016

1醐i〉
T由

RLA F.No.
03/94/040/00809/AR/116
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Jesons Industries Ltd.
1/87/162/00025/AR417/DES…

dv. Lic. No. and Date
10804474 dated

.05。 2016

NC No.:04/AⅣ l17

Dated:21.06.2016
RLA F.No.

1097/AⅣl16

Subject: Ratification of Norms against Advance Authorization No. 0310804474 dated
09.0s.2016

Decision:   The Committee cOnsidered the case and decided to approve On repeat basis(Adhoc

Norms)based on the decision ofthe NC Mccting No.25/87-ALC1/2012 held on 19.09.2012 and

recolllrnended as undcr:

EXPORT ITEⅣI QT
Y

IPIIPORT ITEM QTY

Vinyl Acetate & Butyl Acrylate
Monomer copolymer emulsion
(Solid content 58+ I -l%)

l kg l. Vinyl Acetate Monomer 0.4880 kg

2. Butyl Acrylate Monomer 0.0244 kg

3. Surfactant 0.0580 kg

RLA may take consequential action as per Policy / Procedures.

Subject: Ratification of Norms against Advance Authorization No. 0310804476 dated
09.05.2016

Decision:   The Committee cOnsidered the casc and decided to approve On repeat basis(Adhoc

Norms)based on thc decision ofthe NC Mceting No.30/87-ALC1/2013 held on 23.10.2013 and

rccommended as under:

EXPORT ITEM QTY I】4PORT ITEM QTY
ButyI Acrylateゼ%Styrene Monomer
Copolymer Emulsion having solids

56+/-2%

l kg 1. Butyl Acrylate 0.3780 kg

2. Styrene Monomer 0.1634 kg

3. Acrylamide Liquid 50% 0.0566 kg

RLA may take consequential action as per Policy / Procedures.

鋤

Case No.A-280 Jesons Industries HQ F.No.
01/87/162/00027/AⅣ l17/DES―

VII
障肌ved

NC No.:04/AM17
Dated:21.06。 2016 朧i瀑T雄

RLA F No.
03/94/040/01102/AⅣ l16

Case Noo A-279 status:
Approved



KP Tech Nonwoven
1/87/171/00009/AⅣ l17/DES―

Case Noo A‐281

. Lic. No. and Date
410041924 dated 4/040/00041/AⅣ l16

NC No.:04/AⅣ【17

Dated:21.06.2016

Subject: Fixation of adhoc norms against Advance Authorization No. 2410041924 dated
23.02.2016

Decision: The Committee considered the case and after thoroughly examining, decided to
approve and recommended as under:

EXPORT ITEM QTY ITⅦPORT ITEM QTY
PP Non Woven Fabric Bag 100.000 MT Polypropylene Granules 105.000 MT

RLA may take consequential action as per Policy / Procedures.

Subject: Request of M/s Vishakha Polyfab Ltd., Ahmedabad for ratification of norms in
respect of Advance

Authorization No. 0810136725 dt. 15.12.2015.

Decision: The Committee considered the case and decided to approve on repeat basis (Adhoc
Norms) based on the decision of the NC Meeting No. 16187-ALCIl20l5 held on 28.08.2015 and

recommended as under:

EXPORT ITEⅣ I QTY II嘔PORTITEM QTY
Multi Layer
Co-Extruded Plastic
Pouch

l kg l. Nylon 6 Chips 0.250 kg

2. Enhanced Polyethylene Resin/Exceed 0.350 kg

3. Low-Density Polyethylene (LDPE) 0.30 kg

4. Maleic Anhydride Grafted Polyethylene
(Modified Liner Low Density Polyethylene)

0.15 kg

5. Liner Low Density Polyethylene (LLDPE) 0.10 kg

RLA may take consequenti al action as per Policy / Procedures.

s Vishakha Polyfab Pvt. HQF.No.
1/87/171/00050/AM17/DES―

Case Noo A-282

. Lic. No. and Date
10136725 dt。 15。 12.2015

NC No。 :04/AⅣ l17

Dated:21.06.2016 /24/040/00317/AR416

“

Status:

Approved

Status:
4,pproved



ヘ

Case Noo A-283 ン1/s Vishakha Polyfab Pvt.

Ltd。

HQ FoNo。
01/87/171/00051/API117/DES―

VII
1柵諦ed

NC No.:04/AⅣ l17

Dated:21.06.2016

Adv.Lic.Noo and Date
l1810136726 dt.15。 12.2015

RLA FoNo。
08〃24/040/00316/AⅣ l16

Subject: Request of M/s Vishakha Polyfab Ltd., Ahmedabad for ratification of norms in
respect of Advance Authorization No. 08f 0136726 dt. 15.12.2015.

Decision: The Committee considered the case and decided to approve on repeat basis (Adhoc
Norms) based on the decision of the NC Meeting No. 16187-ALCIl20l5 held on 28.08.2015 and

recommended as under:

EXPORT ITEⅣl QTY I】ⅦPORT ITEM QTY
Multi Layer
Co-Extruded Plastic
Roll (Printed)

l kg l. Nylon 6 Chips 0.250 kg

2. Enhanced Polyethylene
Resin/Exceed

0.350 kg

3. Low-Density Polyethylene (LDPE) 0.30 kg

4. Maleic Anhydride Grafted
Polyethylene

(Modified Liner Low Density
Polyethylene)

0.15 kg

5.  Liner  Low  Density  Polyethylenc

(LLDPE)

0.10 kg

RLA may take consequential action as per Policy / Procedures.
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Subject: Request of M/s Vishakha Polyfab Ltd., Ahmedabad for ratification of norms in
respect of Advance Authorization No. 0810136727 dt. 15.12.2015.

Decision: The Committee considered the case and decided to approve on repeat basis (Adhoc
Norms) based on the decision of the NC Meeting No. 16187-ALCIl2}l5 held on 28.08.2015 and
recommended as under:

EXPORT ITEⅣI QTY IPIIPORT ITEⅣI QTY
Multi Layer
Co-Extruded Plastic
Roll (Plain)

l kg L Nylon 6 Chips 0.250 kg

2. Enhanced Polyethylene Resin/Exceed 0.350 kg

3. Low-Density Polyethylene (LDPE) 0.30 kg

4. Maleic Anhydride Grafted Polyethylene
(Modified Liner Low Density

Polyethylene)

0.15 kg

5. Liner Low Density Polyethylene (LLDPE) 0.10 kg

RLA may take consequential action as per Policy / Procedures.

DttI鳳:踏∬∫F欄ITe

躙鋼翻 J醤:

Case Noo A-284 Ⅳ1/s Vishakha Polyfab Pvt.

Ltd.

HQF.No。
01/87/171/00052/AⅣ l17/DES―

VII

status:
Approved

NC No。 :04/API117

Dated:

21.06.2016

Adv.Lico No.and Date
0810136727 dt。 15。 12.2015。

RLA Fo No。

08//24/040/00318/API116



Case No.:5/21/87-

ALC1/2015

―

―

ONLINE CASES

Party Name:LEBRACS
RUBBER LINNGS
PRIVATE LIMITED

ision:AD/L No.7/119/2016-TSW dated 23.03.2016 was issued by DIPP to flrm.

Reply still awaited.

ll @;a b""; i.""i*a una ptu.rthe case before Norms Committee. 
I

Name:SYNTHETIC
PACKERS P LTD

@o DrL isr.J Uy Olo CaeC, tn. fry
information and the matter is under consideration by D/o C&PC.

“

げ―

―

価島児50/00188/AMa彫濡
'30m.ハ

Ⅲ″囲齋戸
而而

「

…

ＤＴＬ

‥
Ｃ

Ｐ

Meet No/Date:4/87-

ALC1/2016
21.06.2016

1

19.09.2013

comments of D/o C&PC furnished vide OM No.
following adhoc norms are approved:

146/AM14

Decision:   According to the technical

46011/14/2015-PC.II dated 09.06.2016,

Ⅳleet No/Datc:4/87-

Case No。 :13/4/87¨

ALC1/2016

Case No.:18/18/87‐

ALC1/2015
IMeet No/Datc:4/87-

1瑞鸞

EXPORT ITEⅣI QTY IⅣIPORT ITEⅣI QTY
Tube of Polyethylene
film

l kg l.LDPE Granules 0.306 kg

2.LLDPE Granules 0.306 kg

3. Exceed Metallocene Polyethylene
Granules

0.408 kg

RLA may take consequential action as per Policy / Procedures.

敏

File

1/87/050/00287/AM16/

Mect No/Date:4/87-

ALC1/2016
2106.2016

RLA File

AM17/1:07/24/040/00167/AM12/

File

1/87/050/00189/AM16

Case No.:19/18/87-

ALC1/2015



Case No.:9/7/87-
―

―

Party Name:SHAKTI
PLASINDUSTRY

Mect No/Date:4/87- Status:
Deferred

HQ File

:01/87/050/00028/AMi5/

Case No.:1/14/87-

ALC1/2014

Decision : In response to
膨脇 40/AMl″ 1蹴鼎

α∞Ю賀4222

11:ち

漏::0/00492/AM14/1::ill:|||::

ision:In response to lD/L dated 23.07.2014 issucd by D/oC&PC,thc flrrn had

bmitted its reply, a copy of which was forwarded to D/o C&pC on28.07.2015.
omments awaited from D/o C&PC.

「
ト

＝

ド

Ｌ

submitted its reply, a copy
Comments still awaited.

D/L dated 23.12.2014 issued
of which has been forwarded

お

ｏ

Ｄ
Ｄ

ｂ
ｙ

ｔｏ

C&PC,1
C&PC on コ

「一̈２３．０２．２

“

７８４

Ｎ。．‥‐０卿
m融
ICLEAN SYSTEMS
IPRIVATE LIMITED

Meet No/Date:4/87-

ALC1/2016
TE LIMITED  I21.06.2016

by D/o C&PC, the firm
to D/oC&PC on 26.ll.2014|~~~~~~~~ ~―

 ――r‐ ′ , ― ―

Comments still awaitcd.

ALC1/2016
21.06.2016

ALC1/2016
21.06.2016

@,w %v
serxffirvlnnc KPGEI{

Dv. Dkector General
Diredoraie General of Foreign Tracle

Ministry of Commerce & lndustry
Government of lndia

Udyog Bhawan, N..v Delhi-11

Name:JINDAL No/Date:4/87-
Y FILMS LTD.

No。 :14/4/87- Party Name:SYNTHETIC No/Date:4/87-
PACKERS P LTD 1/2016

1.06.2016

Q File          lRLA File
1/87/050/00070/AM17/:07/24/040/00321/AM14/

: Application has been received and place the case before Norms Committee.

ic.No/Date:0710103665

19.05.2014
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Party Name:SANKHLA
INDUSTRIES,
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Meet No/Date:4/87-

ALC1/2016
21.06.2016

Decision : In response to D/L dated 29.09.2014 issued by D/o C&PC,the nrm h
itted its reply, a copy of which has been forwarded to D/o C&PC on 25.11.2014.

ments stillawaited.

|  |｀レ
`0し

1¬ U..■ ′

|  IAI」

C1/2014

1.ハ |

D/oC&PC on 23.09.2014.

H鵬
島児5υ∞η 7AMyttF蕊 蕊 蕊 丁 1鼎 鼎

α∽ Ю賀 7375

Decision : In response to E)/L dated ll.11.2014 issued by D/o

itted its reply, a copy of which has been forwarded to D/o
ments still awaited.

IC&PC,the nrm had
C&PC on ll.03.2015.

HQ File

:O1/87/050/00282/AM15/

Decision : In response to
submitted its reply, a copy

ts still awaited.

RLA File

:03/94/040/00388/AM15/

D/L dated 02.12.2014 issued
of which has been forwarded

C&PC,the nrm
C&PC on 06.07.2015

|

Mcet No/Date:4/87‐

ALC1/2016
21.06.2016

by D/o
to D/ol

Party Name:SHREE
IRUPATI BALAJEE
:AGRO TRADING
ICO.P.LTD.,

鼈増描購師靴濶

Mcet No/Date:4/87-

Lic.No/Date:0310786846

15.07.2014

Case No.:1/32/87-

ALC1/2014

Case No.:6/32/87-

ALC1/2014

レ
Lic.No/Date:0310787600

04.08.2014

Case No.:1/35/87‐

ALC1/2014
Mcct No/Datc:4/87-

File

1/87/050/00162/AM15/

Name:SPECIALITY LC1/2016
POLYMERS PVT.LTD.,21.06.2016

INO.1,NAVARANG

still awaited.

No/Date:4/87-

T10NAL 1/2016

LIMITED 1.06.2016

1/2016

:07/24/040/00011/AM15/

Lic.No/Datc:0710105260

1.06.2016
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Decision: In response to D/L dated 19.01.2015 issued by D/o C&PC, the firm h

submitted its reply, a copy of which was forwarded to D/o C&PC on 28.04.2015
ts still awaited.

Party Name:PARADISE
POLYMERS LTD。

,

Mcct No/Date:4/87-

陽ち鵬υ00487蔦TI蹴鼎
α
“
Ю78881`HQ Filc

:01/87/050/00298/AM15/

Decision : In response to D/L dated 02.12.2014 issued by D/o C&PC, the firm
itted its reply, a copy of which was forwarded to D/o C&PC on 20.08.2015

mments still awaited.

tatus:
Deferred

NVEYORS LIMITED 121.06.2016

Meet No/Datc:4/87…

Name:POLYGENTA   IALC1/2016
TECHNOLOGIES LTD 21.06.2016

Decision:AD/L No.46011/64/2015-PC.H dated 17.07.2015 was issued by D/oC&,
flrm had submitted its reply, a copy of the same was forwardcd to D/o C&PC

13.10.2015.Comments still awaited.

Decision : A copy of application has been forwarded to D/o C&PC on

“

Case No.:22/32/87-

ALC1/2014 ALC1/2016
21.06.2016

Case No.:27/42/87-

ALC1/2014
arty lMeet No/D ate:4187
ame: INTERNATIONAL iALC I l20l 6

Case No.:32/42/87-

ALC1/2014

omments awaited from D/o C&PC.

10789415

: A copy of application has been forwarded to D/o C&PC on 13.01.2015
still awaited.

161‖
||み:;):50/00373/AM15/ F::'1;liO/00211/AM15/

Parly Name:ESTEEM
INDUSTRIES PVT.
LTD,

Lic.No/Date:0310789866

30.09.2014

Case No.:18/16/87‐

ALC1/2015

Lic.No/Date:1710005969

12.ll.2014



Case No。 :17/45/87-

ALC1/2014 ALC1/2016
21.06.2016

HQ File IRLA File
:01/87/050/00417/AM15/:34/24/040/00174/AM15/

Decision : A copy of application was forwarded to D/o C&PC on 03.02.2015. Com

Meet No/Date:4/87-

19
HQ File          lRLA File Lic.No/Date:0910061249
:O1/87/050/00350/AM15/:09/24/040/00439/AM15/卜 7.H.2014

response
reply, a
I awaited.

to D/L dated 13.02.2015 issued by D/o C&PC,
copy of which was forwarded to D/o C&PC on

thc nrm had
1 15.05.2015.

Ｆ

Ｐ HQ Filc
:01/87/050/00448/AM15/

肝賃wりに″8■
IALC1/2016
121.06.2016

|ら:ち漏liO/00002/AM15/ liliギ i;:lle:2510004377

Status:
Deferred

Status:
Deferred

Decision : A copy of application was forwarded to D/o c&pc on 17.02.2015. comm
ill awaitcd.

Ｆ

‐

２‐
HQ File

:01/87/050/00445/AM15/

Decision : In response to D/L dated ll.05.2015 issued by D/o Cだ しPC,
submitted its reply, a copy of which was forwarded to D/o C&pC on

tr"y N"me:MACRO
ERS P.LTD.

Meet No/Date:4/87-

鵬ち枷υ∞りαAttyl躙鼎
α
“
Ⅲ34245
the■ rm had
28.07.2015.

POLYM letcttzoto
lzt.oo.zore

HQ File

:01/87/050/00446/AM15/
面 τ Lic.No/Date:0810134260

108/24/040/00379/AM15/

to D/L dated ll.05.2015

Lic.No/Date:3410040678

13.11.2014

Case No.:9/42/87-

ALC1/2014
Status:
Deferred

Decision : In
submitted its
Comments still

Case No.:24/47/87-

ALC1/2014

Case No.:21/47/87-

Case No.:22/47/87‐

ALC1/2014

し

issued bv D/oC&PC the firm had

Namc:POLYFILL No/Date:4/87‐

ES PVT

awaited.

Party Name:MRC
ICLEAN SYSTEMS /2016

1.06.2016

Name:PATTU
ES

Name:MACRO Mcct No/Date:4/87-

YMERS P.LTD. IALC1/2016
121.06.2016

still a、 vaited.

1.2015

IVATE LIIИITED



Ｆ

Ｐ

itted its reply, a copy of which was forwarded to D/o C&PC on 28.07.2015
ts still awaited.

Decision : A copy of application has been forwarded to D/o C&PC on 02.03.2015
omments still awaited.

tatus:
'erred

Lic.No/Date:0310793752
:O1/87/050/00035/AM16/:03/95/040/00713/AM15/ 10.02.2015

Decision : A DlLNo. a60 I t ll6hitO rc II
firm. Reply still awaited. Thus. the Committee decided to issue reminder to the fi
giving l5 days time for submission of the requisite information.

「

124
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Mcct No/Date:4/87-

ALC1/2016
21.06.2016

Decision : A copy of application has been forwarded to D/o C&PC on 23.02.2016.
Comments awaited from D/o C&PC.

Case No.:1/49/87‐

ALC1/2014

Case No。 :31/4/87‐

ALC1/2015

Case No.:5/18/87-

ALC1/2015

Party Name:FLEXITUFF lMeet No/Date:4/87-
INTERNATIONAL ALC1/2016

16鵬 島掲5υ∞
"″
AM65競 臨 0%りAMyl蹴 鼎

α対 剛

"91~

Decision : ADIL No.4601113912009-PC.ll dated I1.04.2016 was issued by D/o C&PC to
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm
giving l5 days time for submission of the requisite information.

iP"rtv N"r.,AaOK
IMASTERBATCHES
PRIVATE LIMITED

Mect No/Date:4/87‐ Status:
Deferred

Case No。 :2/4/87…

ALC1/2015 ALC1/2016
21.06.2016

Mect No/Datc:4/87-

PLASTALLOY IALC1/2016
.LTD。

, 21.06.2016

No/1〕ate:4/87-

1/2016

1.06.2016

File

1.06.2016

DЮ
j鳳誌鍛∫F場誂Tr“

明騨漱喘ギ:

FHe



HQ Filc

:01/87/050/00006/AM16/ 鷺ち魔300548晨剛yl悧器
αいЮ
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「
″Meet No/Date:4/87‐

HQ File RLA File
:01/87/050/00015/AM16/:07/24/040/00460/AM15/

Decision : A copy of application was forwarded to D/o C&PC on 06.05.2015.
ill awaited.

iP-iltN.r;tGLpENA @
iTNDUSTRIES LIMITED, IALC t/2016

I lzt.o6.2ot6
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Status:
Deferred

: A copy of application has been forwarded to D/o C&PC on 24.11.2015.
awaited from    D/oC&PC.

Meet No/Date:4/87‐

ALC1/2016

ISttLUTIONS PVT LTD

褻雨=~~~~IRLA百
13

:01/87/050/00222/AM16/ 1:03/95/04
|・
Vソ ′′ ノ ′V tt V′0319s1040t00034/AM t6t 10t.05.20t s
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Decision: A D/L dated 03.11.2015 was issued by D/o C&PC to firm.
by Reminder from DGFT on 09.02.2016 giving 15 days time
information. Reply still awaited from the firm.

This was foll

for submission

Decision : A D/L No. 4601 11731201s-Pc.ll dated 02.05.2016 was issued by D/o C&PC
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm
giving l5 days time for submission of the requisite information.

Case No。 :11/4/87-

ALC1/2015 ALC1/2016
21.06.2016

Lic.No/Date:0710107856

17.03.2015

Case No.:19/16/87-

ALC1/2015

Case No.:52ノ 18/87‐

ALC1/2015
|口
“
==V・ 1▼ ■― Vν ― ム Lユ ヽ■ヽ

ENVIRONMENTAL 121.06.2016

Case No.:11/16/87‐

ALC1/2015
Mcet No/Date:4/87-

: A copy of application was forwarded to D/o C&PC on 06.05.2015.
awaited.

ＲＯＭＲ

ａｍｅ‥Ａ戦
Ｎ

ＩＴ

:3110065414

Mh｀
電
°
|よ熙躙島|:dus●

Udycg Bhawan,Nこ ∬Delhi‐11

Party Name:ENVITECH

SPECIALITIES PVT.



Case No.:21/18/87‐

ALC1/2015
F百

='N五

ふ31MRC
ICLEAN SYSTEMS
PRIVATE LIMITED

Mect No/Date:4/87-

ALC1/2016 固
32器
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Decision : A D/L No. 4601ll22l20l2-Pc-ll dated 10.12.2015 was issued by D/o C&PC
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the fi
giving l5 days time for submission of the requisite information.

Status:
rred

器3児50/001"ハM16/隔魔
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Lic.No/Date:0510394256

Decision:AD/L dated 09.09.2015 was issued by D/oC&PC to flrm.This was foH

by Rcminder from DGFT on 13.H.2015 &10.03.2016(Final reminder)g市 ing 15
ime for submission of information. Reply still awaited from the firm.

tus:
Deferred

Meet No/Date:4/87-

ALC1/2016
21.06.2016

需瓢蕊而隔需『  囲肝面面
「

HQ File

Decision : A copy of application has been forwarded to D/o C&PC on 29.10.2015.
Comments still awaited.

Case No.:1/13/87-

ALC1/2015
Mcet No/Datc:4/87-

ALC1/2016
21.06.2016

Case No.:51/18/87‐

ALC1/2015 Name:SPECIALITY
POLYMERS PVT.LTD.,

Name:VEEKAY
YCOATS LTD.

: A copy of application has been forwarded to D/o C&PC on 10.09.201
still awaited.

l,NAVARANG
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PHARMAPACK PVT
LTD

Mcet No/Date:4/87-

ALC1/2016
121.06.2016

ision : A copy of application has been forwarded to D/o C&PC on 18.03.2016.

omments awaited from D/o C&PC.

Mcet No/Date:4/87-

IALC1/2016
21.06.2016

Decision:AD/L No.7/33/2015‐ TSW dated 29.09.2015 was issued by DIPP to firm. Thi
was followed by Reminder from DGFT on 16.12.2015 & 10.03.2016 (Final reminder

awaited from the firm.giving l5 days time for submission of information. Reply still

Mcet No/Date:4/87-

ALC1/2016
21.06.2016

Decision: According to the technical
11/96/2013-PC.II dated 09.06.2016,

comments of D/o C&PC furnished vide OM No.
following adhoc norms are approved:

「
隔 Namc:K.R.T.
POLYMERS,

|

Case No.:36/16/87-

ALC1/2015
Party Name:ACG

Case No.:20/16/87‐

ALC1/2015
Party Name:KOHINOOR
RECLAMAT10NS

Lic.No/Date:3010103514

08.06.2015

Case No。 :6/18/87‐

ALC1/2015

Ha Fll. @TFii. 
-

:0 I I 87 I 050 100 I 76lAM I l:05 123 I 040/00064/4M
6t ltor 1槻東

α“Ю"4

EXPORT ITEpll QTY IⅣIPORT ITEⅣl QTY
LLDPE COMPOUND ｅＯｎ

ｋｇ

1.LDPE/LLDPE Granules 0.97 kg

2.Ethylene Vinyl Acetate (EVA) Granules 0.03 kg

3. Anti Oxidant Powder 0.002 kg

4. Carbon Black Powder 0.028 kg

RLA may take consequential action as per Policy / Procedures.

Case No。 :12/16/87-

ALC1/2015

136

File No/Date:0310796440
1/87/050/00159/AM16/ 132/AM16/ 15

No/Datc:4/87-

1/2016

l.06.2016

391キ

||〉島):50/00135/AM16/~
: A copy of application has been forwarded to D/o C&PC on 10.09.2015

'AM16/H7.06.2015

still awaited.



Case No.:39/16/87‐

ALC1/2015
Party Name:ENVITECH
CHEMICAL
SPECIALITIES PVT.

Meet No/Date:4/87-

[0鵬 島児50/001a晨Ⅲ α 籠キλttα∞
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Decision : A D/L No. 460 I I17312015-PC.ll dated 02.05.201 6 was issued by D/o C&PC
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the fi
iving l5 days time for submission of the requisite information.

Ｆ
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Ｌ
ド

Status:
Deferred

HQ File

:01/87/050/00136/AN(16/

Case No.:56/18/87-

ALC1/2015

copy of application has been forwarded to D/o C&PC on 10,09.2015.
awaited.

麗需蕊蕊而1冗鼎
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)ecision : A D/L No. 4601 111612010-PC.ll dated 26.05.2016 was issued by D/o C&PC t
irm. Reply still awaited. Thus, the Committee decided to issue reminder to the firr
giving l5 days time for submission of the requisite information.

嗜―
―
Ｉ
Ｌ
Ｆ
‐
‐
‐‐

HQ File

:01/87/050/00170/AM16/

lDecision : Application has been received and place the case before Norms Committee.

Mcet No/Datc:4/87‐ Status:
Deferred

HQ File

:01/87/050/00198/AMi6/
IRLA File

:31/83/040/00273/AM15/

Case No。 :13/16/87-

Case No.:3/17/87¨

ALC1/2015

Case No.:28/18/87…

ALC1/2016
21.06.2016

1蹴嘱T“
H∞
“"8

1/2016

1.06.2016

Party Name:METRO

IVALVES,(PROP:C.T.
IBALAMURUGAN)

No/Date:4/87-

LC1/2016
1.06.2016

Name:LLOYD No/Date:4/87-

TIONS(INDIA) 1/2016

IMITED 1.06.2016

Namc:TYTAN No/]Datc:4/87-

PVT.LTD., 1/2016

1.06.2016

Party Name:G B
ALC1/2015



Ｆ
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Decision : A DlLNo.7136912015-TSW dated 09.12.2015 was issued by
Reply still awaited. Thus, the Comrnittee decided to issue reminder to the

s time for submission of the requisite information.

eu.ty Na*.'.Hel-OLn Mcct No/Date:4/87- tatus:
PETROCHEMICALS
LTD.

ALC1/2016 rred
21.06.2016

HQ File

:01/87/050/00145/AM16/

Decision z ADIL No. 4601112412003-PC.ll dated
firm. Reply still awaited. Thus, the Committee

ving I 5 days time for submission of the requisite

Party Nalnc:HALDIA
PETROCHEMICALS
LTD.

Status:
Deferred

)ecision : A D/L No.460l112412003-PC.ll dated 03.06.2016 was issued by D/o C&PC to
irm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm
iving l5 days time for submission of the requisite information.

Party Name:CIKAUTX0
1NDIA PRIVATE
LIMITED

日ず鼎
αtt Ю%""

Decision : A copy of application has been forwarded to DIPP on 29.10.2015. Comments
still awaited.

Meet No/Date:4/87- Status:
DeferredALC1/2015

Meet No/Datc:4/87-

RLA File

:34/24/040/00076/AM16/

D/L issued by D/o C&PC, the firm has furnished the required
is under consideration by D/o C&PC.

Party Name:VISION
PRODUCTS(P)LTD

DIPP to nrm
firm giving I

03.06.2016 was issued by D/o C&PC
decided to issue reminder to the fit
information.

Case No.:22/16/87¨

Case No.:23/16/87-

ALC1/2015 ALC1/2016
21.06.2016

RLA File Lic.No/Date:0210205927

26.06.2015

びズ
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Case No.:29/18/87‐

ALC1/2015 ALC1/2016
‐
21.06.2016

ALC1/2016
21.06.2016

Lic.No/Date:3410041344

02.07.2015

Mcet No/Datc:4/87-

ALC1/2016

θ力/
Dtti鳳了 ^:踊:we1踊

l翻櫛『∬
General

10205926

No/Date:4/87-

7/AM16/

No.:65/18/87‐

1/2015



ワ1.06.2016

Decision : In response to D/L issued by D/o C&PC, the firm has fumished the requir.rd
information and the matter is under consideration by D/o C&PC.

IFw/18/87-PttЛ
Big謳「
~鰤

麟r"
Lic.No/Datc:3410041345

:01/87/050/00236/AM16/:34/24/040/00078/AM16/102.07.2015

Status:
Deferred
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Decision: A D/L No. 4601l/88/2008-PC.ll dated 30.03.2016 and 13.05.2016 was
issued by D/o C&PC to firm. Reply still awaited. Thus, the Committee decided to issue
reminder to the firm giving l5 days time for submission of the requisite information.

"
Party Name:VISION
PRODUCTS(P)LTD 師

Decision : In response to D/L issued by D/o C&PC, the firm has furnished the required
information and the matter is under consideration by D/o C&PC.

531‖11)∫;):50/00194/AM16/ 11:'レ ;:10/000蕊蔦脚鼎
引Я∞鯰%8

Decision: A D/L dated 30.11.2015 & 05.04.2016 (Last reminder) was issued by D/o
C&PC to firm. This was followed by Reminder from DGFT on 09.02.2016. Reply still
awaited from the firm. Thus, the Committee decided to issue Final reminder to the firm

1隔 潮 :fl∬T:Tit憲マ inWl鳳 鷺 i胤 蹴 ll貯
田 ぬ面 由d meК甲

"d

Case No.:67/18/87‐

IALC1/2015

Case No.:68/18/87-

ALC1/2016
21.06.2016

Case No.:24/18/87-

ALC1/2015
Mect No/Date:4/87¨

giving l5 days time for submission of the requisite information.

No/Date:3410041346

Party Name:VISION No/Date:4/87-

PRODUCTS(P)LTD 1/2016

1.06.2016

No/Date:4/87-

1早
11)島児50/00238/AM16/ IL:ち :λ:0/00080/AM16/ 1:::1)らillTe:3410041352

Party
ame:JJ.PLASTALLOY LC1/2016
PVT.LTD., 1.06.2016

Mililililitilよ
:||]I



:O1/87/050/00125/AM16/

Decision : A DiL dated 18.09.2015 &.28.03.2016 (Reminder) was issued by D/o C&PC to
firm. Reply still awaited from the firm. Thus, the Committee decided to issue reminder to
the firm giving l5 days time for submission of the requisite information.
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Decision : A D/L dated I 8.09.2015 & 28.03.2016 (Reminder) was issued by D/o C&PC to
firm. Reply still awaited from the firm. Thus, the Committee decided to issue reminder to

firm giving l5 days time for submission of the requisite information.

PRIVATE LIMITED

Mcet No/Date:4/87‐

ALC1/2016
21.06.2016

きヽ

561HQ File

:01/87/050/00127/AM16/

ision: AD/Ldated24.09.20l5 was issued by D/o C&PC to firm. This was followed
Final Reminder from DGFT on 09.02.2016 giving l5 days time for submission of

formation. Reply still awaited from the firm.

隔雨轟雨 Meet No/Date:4/87-

INDUSTRIES PRIVATE IALC1/2016

ILIMITED 21.06.2016
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Decision : A D/L dated 02.12.2015 was issued by D/o C&PC to firm. This was followed
by Reminder from DGFT on 09.02.2016 giving 15 days time for submission of
information. Reply still awaited from the firm.

Meet No/Date:4/87- Status:
Deferred

Case No。 :3/16/87-

ALC1/2015

Case No.:4/16/87-

ALC1/2015
Mect No/Date:4/87-

ALC1/2016
21.06.2016

Case No.:31/18/87‐

ALC1/2015

File File

/2016

1.06.2016
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Decision : A DiL dated 04.12.2015 was issued by D/o C&PC to firm. This was followed
by Reminder from DGFT on 09.02.2016 giving 15 days time for submission of
information. Reply still awaited from the firm.

Meet No/Date:4/87-

ALC1/2016
21.06.2016

HQ File

:01/87/050/00205/AM16/

階
CRttilttr鷺

#雷酔響悦1,誘iえ輛
7帝
聴輛Tl薫酒:蒋

linfOrmation.Rcply still awaited from the■ rm.

HQ File

:01/87/050/00227/AM16/
医LA Πた Lic.No/Datc:0310797257

|:03/95/040/00208/AM16/15.07.2015

Decision: A D/L No. 4601 ll1612010-PC.ll dated 26.05.2016 was issued by D/o C&PC
to firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm
giving l5 days time for submission of the requisite information.
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HQ Filc

:01/87/050/00193/AM16/
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Decision : A DIL dated 30.11.2015 & 05.04.2016 (Last reminder) was issued by D/o
to firm. This was followed by Reminder from DCFT on 09.02.2016. Reply still

ted from the firm. Thus, the Committee decided to issue Final reminder to the firm
iving l5 days time for submission of the requisite information.

Case No.:34/18/87-

ALC1/2015 「柵 R鼈

Case No.:35/18/87‐

ALC1/2015
lParty Name:SUMILON
IINDUSTRIES LIMITED,
l

I

lnLA pir.

i: 52 I 24 I 040/00006/4M I 6/

Status:
Deferred

|

「

Case No.:57/18/87-

ALC1/2015

Case No.:23/18/87‐

ALC1/2015

Lic.No/Datc:1510022070

23.07.2015

⌒

Name:LLOYD  IMeet No/Date:4/87-
TIONS(INDIA)IALC1/2016

1.06.2016

No/Date:4/87-

1/2016

1.06.2016

SE:

Dttd鳥習脚「∫F聞l・配e
Utlniitrv of Commerce & lndustrY

Government of lndia
Udyc9 8hawani Nttv Delhi‐ 11



Case No.:22/18/87-

ALC1/2015

HQ File

:O1/87/050/00192/AM16/ F:脇

'応

話蔦1鼎鼎
dЯ∞2

Decision: A DiL dated 30.11.2015 & 05.04.2016 (Last reminder) was issued by D/ol
C&PC to firm. This was followed by Reminder from DGFT on 09.02.2016. Reply tflll frl.-W
awaited from the firm. Thus, the Committee decided to issue Final reminder to the firm I v '/-
iving l5 days time for submission of the requisite information.

Case No.:27/18/87‐

ALC1/2015 師
lRLA File LirN"iD.t.r301 0 t 035? 1 f-

:01/87/050/00197/AM16/:30/24/040/00013/AM16/28.07.20151鼎鼎
∝ⅢO103¬

Decision: ADlLNo.7l34l20l5-TSW dated 09.12.2015 and reminder (by e-mail) was
issued by DIPP to firm. Reply still awaited.

Mcet No/Date:4/87-

ALC1/2016
21.06.2016

ision:AD/L datcd 30.H.2015&05.04.2016(Last rcminder)was iSSued by D/o
PC to flIIH.ThiS Was followed by Rerninder from DGFT on 09.02.2016.Reply stiH

from the firm. Thus, the Comrnittee decided to issue Final reminder to the firm
giving l5 days time for submission of the requisite information.

STALLOY

蜜エ

Ｆ

‐

６５

階甲鮮
HQ File

:O1/87/050/00218/AM16/

Decision : A D/L No. 460 1113912015-PC-ll dated 1 3.0 1 .201 6 was issued by D/o C&PC to
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm
giving 15 days time for submission of the requisite information.

７８８

Ｎｏ。‥２５叫
ａｓｅ

ＬＣ

Ｃ

Ａ

Ｆ
Ｉ

Lic.No/Datci1510022072

30.07.2015

Case No.:48/18/87-

ALC1/2015

卜LA Πた    いNげDttα0310797849
:03/94/040/00294/AM16/130.07.2015

^

Mect No/Date:4/87-

ALC1/2016
21.06.2016

υ
IPGENSEIKH       neral

Dy.[       
。reign Trade
&lndustry

Diredorate(commercelndia
M面試り
驚 rnmttJIDd嗣

1

Govhawan,N。
ごUdyc9 8



HQ File Lic.No/Datc:051039515

8

03.08.2015
:01/87/050/00178/AM16 :05/23/040/00189/AMl

6/

Decision: Based on the technical comments of D/o C&PC furnished vide OM No'
dated 09.06.2016, the Committee approved the following adhocl1/96/2013-PC.H

Decision:AD/L No.46011/149/2015-PC.H dated 22.12.2015 was issued by D/oC&PC

to firm. It was decided by the Committee to issue a reminder to firm giving l5 days time

for submission of information.

一呻Ｏ」ＹＭ
ＦＩCase No.:8/18/87‐

ALC1/2015

/

EXPORT ITEM QTY IⅣIPORT ITEⅣl QTY
LLDPE COMPOUND ｅＯｎ

ｋｇ

1.LDPE/LLDPE Granules 0.97 kg

2. Ethylene Vinyl Acetate (EVA)
Granules

0.03 kg

3. Anti Oxidant Powder 0.002 kg

4. Carbon Black Powder 0.028 kg

RLA may take consequential action as per Policy / Procedures.

⌒

No.:30/18/87- No/Datei4/87-

ULTITECH 1/2016

PRIVATE 1.06.2016



Ｆ

‐

６９

ision:AD/L dated 04.12.2015 was issued by D/oC&PC tO flrm.This was fo110wed

Reminder from DGFT on 09,02.2016 g市 ing 15 days time for submission of

iliformation.Reply still awaited from the■ rm.

Sユ

びル

No.:37/18/87‐

Filc

1/87/050/00207/AM16/

Name:SUMILON No/Date:4/87-

1/2016

1.06.2016

No.:36/18/87- NameiSUMILON No/Datc:4/87-

YESTER LIMITED 1/2016

1.06.2016

No/Date:4/87-

LC1/2016
1.06.2016

11器脇5餅∞
"θ
AⅢσ ttA 
Πle~

′
|:52/24/040/00023/AM16/
二 _____―

一 ― 一

―

一

~~lC tO・

rm.This was fo1loWed

isiOn:AD/L dated 04.12.2015 was issued by D/oC&Pl

Rernindcr from DGFT on 09.02.2016 g市 ing 15 days time for Submission Of

ion. Reply still awaited from the firm'

Case No.:38/18/87‐

ALC1/2015





Case No.:42/16/87-

ALC1/2015

173

1造き棚∵
α″87

R3:撓ミA3ucTs l針認.獄Y

ed 20'05'2016 was issued by DIPP to firm'

Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving l5

tys tirne for subnlission ofthe requisite information.

師

「

吻 "~附MD I麟
睡Ⅲ :Aハ_“¨匡面膏Ю"“

95482

:6):ラ650/00043/AM17/卜 05/24/040/00260/AM16/131.08.2015‐一一―一―
    Ise before Norms Committec.

Decision:Application has been rcceiVed and place the c〔

「熾獣∫FD.
|

ALC1/2016
21.06.2016

く
υ
り
′

HQ File
Lic.No/Date:0510395524

:6):うん50/00253/AM16/1:05/23/040/00231/AM16/104.09.2015
Decision:  BaSed on thc Wr

No. 46011/7/2011-PC― II date

norins:

itten col

d 09.06
"*."tt frt"tthtd by the D/o C&PC vide their OM

.2016, the Committee approved following adhoc

Name of ExPort Items (s) 叫
‐ｎ
ＫＧ

Name of ImPort ltem (s) Qty.In
KG

ｎｅ

Ｇ

Ｏ

Ｋ

LDPE/LLDPE Granules 1.015
LT‐XLPE COⅣIPOUND
GRANULES Vi,ryl Tt*.thoxY Silane Liquid 0.012

ide Scmi Liquid 0.001

Anti Oxidant Powder 0.002

i:i:i:::i::i::|

|

Case No.:9/20/87‐

ALC1/2015

/軍
χ二
″′
´

_

Directolな[提L:堂11?F8:電lTrde
M而 Ъ゙」よ器晰霜亀lrusw

Udycg Bhawan, N*;v Delhi-11

⌒

Ｆ

Ｉ



⌒



Name of Export Items (s) 叫

‐ｎ

ＫＧ

Name of Import Item (s) Q"・ In

KG

LT‐XLPE COⅣIPOUND
GRANULES

ｎｅ

Ｇ

Ｏ

Ｋ

LDPE/LLDPE Granulcs 1.015

Vinyl Trimethoxy Silane Liquid 0.012

Dicumyl Peroxide Serqi !(qid 0.001

Anti Oxidant Powder 0.002

rod

Name of ExPort Items (s) 叫

‐ｎ
ＫＧ

Name of ImPort ltem (s) Qり。In
KG

SEⅣII CONDUCTING
coMPOUND
(COntaining 57+/-1° /0

EVA 32+/‐ 1°/O Carbon

Black dL 10.5+/-1°/0

LLDPE Content) _

ｎｅ

Ｇ

Ｏ

Ｋ

LDPE/LLDPE Granulcs o.104

Anti Oxidant Powder 0。002

Acetate(EVA)
Granules         _____

0.587

Carbon Black Powder 0.332

lo― (iv):

Name of ExPort ltems (s) Qけ。
In

KG

Name of ImPort Item (s) Qty・ In

KG

PVC COMPOUND FIRE
RETARDANT    LttW
sMOKE

ｎｅ

Ｇ

Ｏ

Ｋ

PVC Resin Granules 0。571

D1 0Ctyl~Phthalatc (DOP)
Liould             _

0。206

FVC- Stabilizer/Calcium Zinc

Stablizer

0.092

al,'rnir'rirr- Tri Hvdrate Powder 0。 165

RLA mav take consqqqPn!!4-49[!

一

∂   lK
Dire:::[1li」I:il増 IiIIょiギ

e

朧哨蕊鷲蹴
鋼

⌒

「        静
N

|

No/Date:4/87‐

1/2016

1.06.2016



Case No.:20/20/87‐

ALC1/2015

⌒

一― Party Name:GUJARAT
IFLUORO CHEMICALS
ILTD

Meet No/Date:4/87-

ALC1/2016
21.06.2016

“Case No.:21/20/87- Meet No/Date:4/87-

ALC1/2015 ALC1/2016
21.06.2016

Decision:AD/L No.46011/1/2008-PC― II dated 18.02.2016 wasissued by D/oC&PC to

flrm. Reply stiH awaited.Thus,the Committee decided to issue remindcr to the flrm

iving 15 days tiine for subrnission ofthe requisite information

Case No.:28/21/87‐

ALC1/2015

Party Name:KONNARK
POLYMER PVT.LTD 師

|

|

Ｆ
Ｉ
Ｌ
円
―
―

1霊棚認
‖7 ]k霊が彙綸F~

ILIMITED

FMtttNo/扇再西/87:
IALC1/2016

121.06.2016

::3::):50/00362/AM16/ 隔 :蕊 0467/AM16/ FFぶ鼎“
引
":型

~~             e before Norms Committee.
ision:Application has been receiVed and place the Cas

HQ Filc Lic.No/Datc:0210206166

F6):'あ 50/00250/AMIq__19ィを/040/00120/AM16/18.09.2015
7百1ζtted by ⅣO c&PC,the nrm has hrnished the requ■ edDecision:  In response to D

information and thc lnatter is undcr consideration by D/oC`と
PC.

Diredorate General of Foreign Trade
Ministry of Commerce & lndustry

Government of lndia
Udyog Bhawan, N;.,r Delhi-11

Party Name:GUJARAT

|[キ:ORO CHEMICALS

ALC1/2016
21.06.2016

Case No.:6/20/87‐

ALC1/2015
Farty7NaF話雨

AcKER
IMETROARK

Ｆ

‐

７８

: A copy of application has been forwarded to D/o Cだ 貶PC on 15.Ol.2016.

awaited from D/oC&PC.

No/Date:3410041498

1/87/050/00265/AM16/ 159/AM16/109.09.2015

No/Date:4/87-

still awaited.

No/Date:4/87¨

LC1/2016

PVT LTD. 1.06.2016

File

79

|   |:崩
l'I:::IIIII需要庁

面蔚98906「 ~~醍

____

Filc

158/AM16/109.09.2015



Case No.:1/18/87…

ALC1/2015 ALC1/2016
21.06.2016

Lic.No/Date:031079897

:01/87/050/00171/AM16

Declslon: Based on

46011/58/2011-PC.II

:03/94/040/00397/AM16

/

the technical comments of D/o C&PC furnished vide OM No'

dated 23.06.2016, the Committee approved following adhoc
雄

ｒ

Ｐ

Meet No/Date:4/87-

ALC1/2016
21.06.2016

Lic.No/Datc:3410041531

Mcet No/Date:4/87-

ALC1/2016

Ｆ

‐

８４

::33):50/00172/AM16/ ILitiλ:o/00170/AM16/ 21.09.2015

D*t.i"" t L *rp""r. t" Dd Gr.O UV Orc CApC, the firm has furnished the required

information and the matter is under consideration by D/o c&PC.

|

113[:児 50/00268/AM16/「
111可:0/00634/AMl1/1:′ぶi」1尉lα

03107989981

ffi0ll/l03/2009-PC.iidatedte.n.iote&05.04.20l6(Reminder)
was issued by D/o C&PC to firm. Reply still awaited- Thus, the Committee decided to
▼マ
“
υ =υ Oい‐― ψ′ ~″ '~ ~― ―― ―            ・  ・

issue rerninder to the flrrn giving 1 5 days tirnc for submission ofthe requisite information.

ffii""ti,r" ii;. b*. f.^r"rded to D/o C&PC on 18.03.2016'

ments awaited from D/o C&PC.

Ｆ

Ｆ

EXPORT ITEM QTY IⅣIPORT ITEM QTY
Adhesive Film Codc B l kg l. LDPE Granules 0.4725 kg

2. Anhydride Modified LLDPE
Granules

0.5775 kg

RLA may take consequentil I actiot as per Policy / Pryry9ggt.

Case No。 :2/18/87-

ALC1/2015

Case No.:24/20/87-

ALC1/2015
21.06.2016

一事

No/Date:4/87-

File

Name:POLYFILL
PVT

|   :



Case No。 :34/21/87-

ALC1/2015
Party Name:PIDILITE
INDUSTRIES LIMITED 隔

21.06.2016     1

%鵬
島児5υ∞引ダAMσ      l躙 鼎

α

“

Ю

"%つ

「

~

Decision : A D/L No. +OOt lll}3lz})g-Pc.ll dated 04.04.2016 was issued by D/o C&PCl 
n

to firm. Reply still awaited. Thus, the Committee decided to issue reminder to the frml 6luff
giving 15 days time for submission of the requisite information I 'r/-

薫認需  腰mに″訂―INDUSTRIES LIMITED AL9142qlp

匡覇面面画面雨戸睡 ∝N♂Ⅲα″87-

ドЫガ路■3↑
し̈
諄漱
1熱

了
.^'ilh.la nr. : iti.'Noloate:0310799125 i8el'oitszlosltlo2tetAMl6/ i:03/est040to044stAMl6/ l0l.l0.20ls i

IDecision : n On- No. +OO lt,ttOgtZOlr+CII dut.d 08.04.2016 was issued by D/o C&PC

firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm

,ing l5 days time for submission of the requisiteinfotryll-on'

Case No.:35/20/87-

IALC1/2015

Case No.:27/21/87‐

ALC1/2015 圏 師
Mcet No/Date:4/87-

θ妙多

⌒

No.:15/20/87- No/1Date:4/87‐

File

1/87/050/00259/AM16/

ctston : A D/L NoJ60l rlBql20l5-pcil dated 15.02.2016 was issued by D/o c&PC

firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm

15 days tirne for subrllission ofthe requisitc information.

LC1/2016
1.06.2016



Lic.No/Date:0310799129r lv r lrv lr\L1 \ I rrv 1",-.

:ou87loso/00309/AM t6l i:03194t040/00380/AM l6l l0l . I

Decision : A D/L No. 4601 ll89l20l3-Pc.ll dated 04.05,2016 was issued by D/o C&PC to

firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm
iving l5 days time for submission of the requisite information'

Case No。 :33/21/87‐

ALC1/2015
Party Name:PIDILITE
INDUSTRIES LIMITED

|

Ｆ

‐

９‐

Mcet No/Datc:4/87‐

HQ File Lic.No/Date:0310799122

:011871050100315/AM 16l t:031951040/00099/AM l4l l0l ' 10.2015

Decision:AD/L No.46011/103/2009-PC.H dated 05.04.2016 was issued by D/oC&PC
firm. Reply still awaited. Thus. the Committee decided to issue reminder to the firm

iving l5 days time for submission of the requisite information.

Meet No/Date:4/87- tus:
Deferred

Decision : RLA and flrm were requested vide letter dated 10.03.2016 to furnish 4.7

application expeditiously. Application is awaited from RLA and firm.

Pu.ty Nur.:ASHLAND iMeet No/Date:4187 -

「 1躙眸∬
ⅣATE ALC1/2016

21.06.2016

[4臨高蕊蔦T「頭臨漱 囲器
酬
"""9

ion:AD/L No.460H/27/2016-PC.H dated 26.04.2016 wasissued by D/oC&PC to

ALC1/2016
21.06.2016

Case No.:1/19/87‐

ALC1/2015 ALC1/2016
21.06.2016

HQ RL     卜LA ni3 ~~~~口 ど` 6/DatUttTσ i百6220「

:01/87/050/00240/AM16/:08/24/040/00227/AM16/108.10.2015       1

Case No.:31/21/87-

ALC1/2015

⌒

Name:GUNJAN
AINTS LIMITED



⌒

firm. Reply still awaited. Thus, the Committee
iving l5 days time for submission of the requisite

Party Name:SRF
LIMITED

RLA Filc

:04/24/040/00021/AM16/

ision:AD/L No.46011/61/2014¨ PC.H dated

irm. Reply still awaited. Thus, the Committee
iving l5 days time for submission of the requisite

decided to issue reminder to the firm
, information.

Mcct No/Date:4/87-

19.04.2016 was issued by D/o C&PC to
decided to issue reminder to the firm
information.

Meet No/Date:4/87-

Lic.No/Datc:0310799346

12.10.2015

師
Ｆ ″

[
PVT.LTD

IRLA面お
~~~

:03/94/040/00469/AM16/

師
Ｆ

Party Name:BLS
POLYMERS LTD.

:AD/L No.46011/99/2006-PC.H datcd

firm. Reply still awaited. Thus, the Committee

iving l5 days time for submission of the requisite

Meet No/Date:4/87¨ tus:
Deferred

F蕩需
面画面
「
~~

30.03.2016 was issued by D/o C&PC to

decided to issue reminder to the firm
, information.

Ｆ

‐

９５

「
F,減}鸞/21/87-

I  FLLC1/2015

「61器島児5α00312ハMlα
~

ision : A copy of application has been forwarded to D/oC&PC on 08.03.2016.
ments awaited from D/o C&PC.

firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm

giving l5 days time for submission of the requisite information'

Case No.:6/22/87-

ALC1/2015 ALC1/2016
21.06.2016

Lic.No/Date:0410161092

09.10.2015

Case No.:10/21/87-
ALC1/2016
21.06.2016

Udyog Bhawan, Ni;v Delhi-11

1/2016

1.06.2016

No.:17/20/87‐ NameiESSEN No/Date:4/87-

FILMS 1/2016

.LTD., 1.06.2016

Ｆ

‐

９７
Filc

16/113.10.2015

:AD/L No.46011/10/2013-PC¨ II dated 16.02.2016 wasissued by D/oC&PC to

ALC1/2015



Ｆ
Ｉ
Ｉ
HQ Filc

:O1/87/050/00280/AM16/

Party Namc:NIKHIL
ADHESIVES LTD.

RLA File

:03/95/040/00514/AM16/

Mcet No/Date:4/87-

ALC1/2016
21.06.2016

Status:
pproved

Decision: The Committee considered the case on repeat basis on the basis of decision

taken in its meeting No.2/87ALCl20l4 dated23-4-2014- and after thoroughly examining,

ided to fixed the following adhoc norms as under:

EXPORT ITEM QTY ITⅦPORT ITEM QTY
VinyI Acetate Veova―
10 Copolymer Emulsion

(SOlid COntent 55± 10/0)

l kg l. Vinyl Acetate Monomer 0.412 kg

2. Veova - l0 Monomer 0.137 kg

3. Hydroxy Ethyl Cellulose
(Natrasol)

0.0082 kg

4. HDPE Granules
Blowing

Grade (packing material)

0.051 kg

RLA may take consequential action as per Policy / Procedures.

き‐

Decision:AD/L No.46011/60/2012‐ PC.H datcd

to firm. Reply still awaited. Thus, the Committee
giving l5 days time for submission of the requisite

04.04.2016 was

decided to issue

information.

issued by
reminder
D/oC&PC
tO thc flrrn

mi鰤:馘e'Ⅷ

l綱輔鰤:

Case No.:36/20/87-

ALC1/2015

Lic.No/Date:0310799521

19.10.2015

Case No.:19/20/87-

ALC1/2015
lFu.t v N u*.'Xf ttAP t-a S

iprprNc SYSTEMS

lun,ltreo
Lic.No/Date:3110065710

21.10.2015

Decision : A copy of application has been forwarded to D/o C&PC on 18.01 .2016.

Comments awaited from D/o C&PC.

Pafiy Name:SHANKAR Mcet No/Date:4/87-

Meet No/Date:4/87‐

Case No.:40/21/87-

ALC1/2015 ALC1/2016
21.06.2016

ILic.No/Date:0310799710

,8.102015

″

´ ´

1/2016

1.06.2016



Case No.:9/22/87‐

ALC1/2015
1針認盤∵

Ha Fil. FLA Fil" 
____-_----E..No,loute:0410161244

:6):ラ350/00342/AM16/:浜力4/64o/00159/AM16/130.10.2015
Decision : A D/L No. 4601ll6ll2014-Pc.ll dated 19.04.2016 was issued by D/o C&PC
to firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm
giving l5 days time for submission of the requisite information.

階酬蹟鉾lttATE輝き棚ソ
″8ト

ILIMITED 21.06.2016

103

1:1)3児 50/00303/AM16/llち

'レ

;::0/00028/AM16/1廿′|)ll」:ITe:3210077733

Mect No/Date:4/87-

ALC1/2016
21.06.2016

卜4
HQ File illa n i r" 

- 

|Li rN./D"t. 0 4 1 o I 6 1 252

:6):ラ650/00340/AM16/:64/24/040/00146/AM16/102.H.2015

Decision z A DIL No. 460ll16ll2}l4-PC.ll dated 19.04.2016 was issued by D/o C&PC

firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm

giving l5 days time for submission of the requisite information.

Mect No/Date:4/87‐

Decision:AD/L No.46011/61/2014-PC.H dated 19.04.2016 was issued by D/oC&PC
to firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm

giving l5 days time for submission of the requisite information.

Case No.:21/21/87…

ALC1/2015

Case No.:7/22/87-

ALC1/2015

Case No.:8/22/87‐

ALC1/2015 ALC1/2016
21.06.2016

Name:SRF No/Date:4/87¨

ITED

No/Date:0410161253
11.2015

s鷲争鰍 護欝
::

D           re

Party Name:SRF



ICase No.:11/1/87-

ALC1/2016

ヽ

PDUSTⅢ
ESLTD

|

HQ File RLA Filc Lic.No/Datc:0310799949

枷 :;掲 5υ0036夕AMlダ 障 ら

'/bЙ

υ0055αAMlσ l″百ろ諾

ision : Application has been received and place the case before Norms Committee.

Ｆ

‐

‐０７硼蕊蔦話脇蕊蔦騰習器
α面創涌
"3

器 島児5υ0030ダAManitttυ 剛 %晨剛 θ脚 鼎

α卿 引

“

3

Decision:AD/L No.46011/33/2014-PC.H dated 06.04.2016 was issued by D/oC&PC

Ito firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm
giving 15 days time for submission of the requisite information.

Party Namc:POLYFILL
HNOLOGIES PVT

Decision:AD/L No.46011/54/2010‐ PC.H datcd 13.04.2016 was issued by D/oC&PC

to firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm

giving l5 days time for submission of the requisite information.

師
Ｆ

Decision : Application has been received and place the case before Norms

Party Name:MPD Mect No/Date:4/87-

irNousrntEs PVT. 1ALCI/2016
21.06.2016

HQ File Lic.No/Date:5610004738ffv l-ttE lr\Lrr r rrv l"'-"'"'-
:0t1871050100308/AM 16l l:5612410401000231AM l61 106' l I '201s

ision:In responsc to D/L issued by I〕 /oC`と P(〕 ,the flrm has furnished the required

formation and the matter is under consideration by D/o C&PC'

″

FPany~~~

INamc:SYNTHETIC
IPACKERS P LTD

Meet No/Date:4/87-

ALC1/2016

一Ｉ

Ｐ

ALC1/2016
21.06.2016

Case No.:9/21/87‐

Case No.:23/21/87…

ALC1/2015

Case No.:26/21/87‐

ALC1/2015

υ販 ´

No/Date:4/87-

106

Name:NATUR
INDIA PRIVATE

No/Date:4/87-

LC1/2016

MITED l.06.2016

No.:15/4/87¨

1.06.2016

LTD.,

ALC1/2015



Case No.:37/21/87‐

ALC1/2015
Party Name:R.R.KABEL
LIMITED,

Mcet No/Date:4/87-

ALC1/2016
21.06.2016

Lic.No/Date:HQ File

:01/87/050/00319/AM16/

「
卜2

:03/95/040/00247/AM16/ 0310800104
06.ll.2015

: Based on the written comments furnished by the D/o C&PC vide their OM
. 460lll53l2}ll-PC-ll dated 09.06.2016, the Committee approved following adhoc

IStatus:

|)eferred

Party Namc:ROSSARI

IBIOTECH LTD
|

Mect No/Datc:4/87-

ALC1/2016
21.06.2016

Decision : A D/L No. 4601 1121512004-PC.ll dated 13.04.2016 was issued by D/o C&PC

firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm

ving 15 days time for submission of the requisite information.

D".ird t A Dif No. 4oo I t t37 t2ol 6-P-all daied 27 .04.2016 was issued by D/o C&PC

to firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm

giving l5 days time for submission of the requisite information.

.=,**knrPGEN
Dy. DirEctor General

Direclorate General of Foreign Trac
Ministry of Commerce & lndustry

Government of lndia
Udyog Bhawan, Nc;v Delhi-11

EXPORTITEM QTY IMPORT ITEⅣ I QTY
PVC  COMPOUND
RR EXP

l kg PVC Resins 0.551l Kg

Plasticizer (PVC) 0.2293 Kg

Fil ler (Calcium Carbonate) 0.1650 Kg

Stabilizer― Calcium Zinc

(CaZn)

0.0735 Kg

RLA may take consequential action as per Policy / Procedures.

Case No.:45/21/87…

ALC1/2015

υ

ic.No/1Datc:0310800093

ll.2015

Case No。 :24/21/87… Name:MEDICAP No/Date:4/87-

ALC1/2015 1/2016

1.06.2016

1/87/050/00327/AM16/



Ｆ

Ｐ

Party Name:ENVITECH
CHEMICAL
SPECIALITIES PVT.
LTD

鵬 児W∞ 剛 AMa隔 蘊   階 ∬鼎
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ion: A D/LNo.460lll73l20ls-Pc.ll dated 06.04.2016 was issued by D/o c&PC
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm

iving l5 days time for submission of the requisite information'

Party Meet No/Date:4/87- Status:
DeferredALC1/2016

)ecision: A D/LNo.4601 ll47l2}ll-PC.ll dated 28.03.2016 was issued by D/o C&PC

r firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm

iving 15 days time for submission of the requisite information.

(1:`ill!lrJ多 ll`L´
´́́́一―「

Ｆ
Ｉ
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ame:ARVIND
ILIMITED

IParty

lName:KKALPANA
IINDUSTRIES(INDIA)
ILIMITED,

Mcet No/Date:4/87-

ALC1/2016

Lic.No/Date:0810136502

10.ll.2015

Mcet No/Datc:4/87¨

ALC1/2016
21.06.2016

「

ision:AD/L No.46011/66/2015-PC.H dated 06.04.2016 was issued by D/oC&PC

firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm

ving l5 days time for submission of the requisite information.

ICase No.:48/21/87-

ALC1/2015
Mcet No/Date:4/87-

７８２

Ｎｏ・‥６／叫
ａｓｅ

ＬＣ

Ｃ

Ａ

21.06.2016

ICase No.:46/21/87-

ALC1/2015
21.06.2016

Case No.:7/1/87-

IALC1/2016

Lic.No/Date:0310800195

10.ll.2015

O..i.irn : Application has been received and place the case before Norms Committee.

Mect No/Date:4/87‐

ALC1/2016
21.06.2016

Case No.:14/1/87-

ALC1/2016

1/2016

1.06.2016

VヽEILBURGER
TINGS(INDIA)
VATE LIMITED



Lic.No/1Date:031080025

ノ
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lDecision : Application has been received and place the case before Norms Committee.

Case No.:18/21/87-

ALC1/2015
Mcet No/Date:4/87-

ALC1/2016
21.06.2016 師

120

Meet No/Date:4/87-

ALC1/2016

脇璃蕊面薦

Meet No/Date:4/87‐

HQ File IRLA File
Lic.No/Date:3710002617

:01/87/050/00329/AM16/:37/24/040/00010/AM16/118.‖ .2015

Decision: A D/LNo.460ll/50/2010-PC.ll dated 13.04.2016 was issued by D/o C&PC

Ito firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm

giving l5 days time for submission of the requisite information.

Party Name:NEXGEN
FLUOROPOLYMERS
PVT.LTD

Case No。 :22/1/87中

IALC1/2016
21.06.2016

:O1/87/050/00376/AM16/

Lic.No/Date:

0310800276
17.ll.2015

ecision: On the basis of decision taken in the Norms Committee Meeting No. 49187

LCll20l0 dated 09.03.2011, following adhoc norms are approved:

EXPORT ITEM QTY ITИPORT ITEⅣ I QTY
Rigid PVC Fittings l

MT
l.PVC Resin 0.9526 MT

2. Filler (Calcium Carbonate) 0.0160 ⅣlT

3.Titanium Dioxide 0.0067 MT

RLA may take consequential action as per Policy / Pfqqqqllgs.

Case No。 :47/21/87…

ALC1/2015 ALC1/2016
21.06.2016

8理

Filc

: A copy of application has been forwarded to D/o C&PC on 04.03.2016.
awaited from  D/oC&PC.



Case No.:12/21/87-

ALC1/2015
Party Name:BLS
POLYMERS LTD.

Ｆ
Ｉ

２１
‥

う
乙

Mcet No/Date:4/87-

ALC1/2016
21.06.2016

RLA File

:05/23/040/00348/AM16

HQ File          lRLA File
:O1/87/050/00302/AM16/ :12/24/040/00004/AM16/

Decision: A D/LNo.460lll98l20l5-Pc.ll dated 06.04.2016 was issued by D/o C&PC
to firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm
giving l5 days time for submission of the requisite information.

誠

:O1/87/050/002941ヽM16
I-ic.No/Date:
0510396396
23.ll.2015

ision: According to the technical comments of D/o C&PC furnished vide OM No.
1119612013-PC.ll dated 09.06.2016, following adhoc norms are approved:

EXPORT ITEⅣI QTY IⅣIPORT ITEⅣI QTY
HALOGEN FREE FIRE
旺 TARDANT
COMPOUND

ｅＯｎ

ｋｇ

l. Aluminium Tri Hydrate 0.62 kg

2. Ethylene Vinyl Acetate (EVA) 0.21 kg

3.LDPE/LLDPE 0.10 kg

4.U.V.Stabilizer 0.035k

5。 Anti Oxidant 0.06 kg

6. Carbon Black 0.005 kg

RLA may take consequential action as per Policy / Procedures.

Case No.:20/21/87-

ALC1/2015 1濶
細~

Lic.No/Date:1210009514

24.ll.2015

IParty Name:FPI
INDUSTRIES PRIVATE
LIMITED

Meet No/Date:4/87-

ALC1/2016
21.06.2016 師

furnish

File

No.:1/2/87‐

expeditiously. Application is awaited from RLA and firm.



Case No.:2/22/87-

ALC1/2015
Mcet No/Date:4/87-

ALC1/2016
21.06.2016

Decision: RLA and firm were requested vide letter dated 06.05.2016 to furnish 4.7
pplication expeditiously. Application is awaited from RLA and firm

Status:
Deferred

: Application has been received and place the case before Norms Committee.
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[Decision : Application has been received and place the case before Norms Committee.

: A copy of application has been forwarded to D/o C&PC on 02.03.2016.

awaited from  D/oC&PC.

Case No.:9/1/87-

ALC1/2016

: A copy of application has been forwarded to D/o C&PC on 02.03.2016.

omments awaited from D/o C&PC.

IName:KKALPANA
INDUSTRIES(INDIA)

iCase No.:16/1/87¨

IALC1/2016

Case No.:42/1/87‐

ALC1/2016

ICase No.:7/21/87‐

ALC1/2015

Mcet No/Date:4/87-

ヘ

Ｆ
‐
‐
‐２５‐ 111)lil):50/00335/AM16/1

Name:ACG No/Date:4/87-

APACK PVT 1/2016

l.06.2016

Fu.ty Nu*.,elLCARE No/Date:4/87-

LIMITED 1/2016

l.06.2016

p;i, Nar 
'rr,rrrrar- 

-_ 
lv..i N"to.ii:4t87 -

POLYPACKS ALC1/2016
PVT.LTD. 21.06.2016

UBERGROUP /2016

PRIVATE l.06.2016
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Case No.:23/1/87-

ALC1/2016
Party Name:THE
SUPREME
INDUSTRIES
LIMITED

HQ Filc RLA File

:01/87/050/00377/AM16 :03/95/040/00572/AMl

/ 6/

Meet No/Date:4/87-

ALC1/2016
21.06.2016

Lic.No/Datc:031080059

6

02.12.2015

鏃

|

HQ File RLA File Lic.No/Date:0310800626

:Ol I 87 I O5O 1003 67l,4M I 6 I i:03 I 9 4 1040/005 85/AM I 6/ lOZ.t z.ZO t S

Decision : Application has been received and place the case before Norms Committee.
飢

Case No.:34/20/87- Mcet No/Date:4/87-

ALC1/2015

HQ File

:01/87/050/00278/AM16/

Decision : RLA and firm were requested vide letter dated 10.03.2016 to furnish 4.7

lication expeditiously. Application is awaited from RLA and firm.

1絲T;lF]側
P

ILIMITED.

HQ File RLA File

:01/87/050/00371/AM16/:03/94/040/00655/AM16/104.12.2015

匝再 ｀百高 :QREX
IFLEX PRIVATE

ILIMITED

ision: On the basis of earlier decision taken in the Norms Committee Meeting No.
37187-ALCIl20l2 dated 18.12.2012, following adhoc norms are approved:

EXPORT ITEⅣI QTY I]ⅦPORT ITEM
Rigid PVC Pipes l kg 1.PVC Resin 0.888k

2.Filler(Calc um Carbonate) 0.063

3.Titanium D oxide 0.005

RLA may take consequential action as per Policv / Procedures.

Case No.:13/1/87-
IALC1/2016

Meet No/Date:4/87-

ALC1/2016
21.06.2016

ALC1/2016
21.06.2016

1   蹟悩鼎α効∞扇力8

Case No.:17/1/87中

ALC1/2016

|

Decision : Application has been received and place the case before Norms Committee.

^



Case No。 :41/1/87-

ALC1/2016

Ｆ

‐

‐
‐３４

‐

‐

IParyName:MAX eet No/Date:4/87-

ISPECIALITYFILMS :ALCI12016
us:

rred

HQ File          lRLA Filc         Lic.No/Date:2210015364
:01/87/050/00395/AM16/:22/24/040/00060/AM16/109.12.2015 ″

ILIMITED 1.06.2016

Decision : Application has been received and place the case before Norms Committee.

Meet No/Date:4/87-

ALC1/2016
21.06.2016

::33):50/00033/AM17/

Decision : Application has been received and place the case before Norms Committee.

HQ File IRLA File Lic.No/Date:0310801216

:01/87/050/00373/AM16/:03/94/040/00749/AM16/18.12.2015

lDecision : Application has been received and place the case before Norms Committee.

Party Name:KAYGEE―  IMeetNo/Date:4/87- tus:
LOPAREX INDIA PVT。 IALC1/2016 Deferred

ド

71    ;匠

λ刷 漸 ::蔦蔦 慧 岡 飛
α

“

Ю剛 別

: Application has been received and place the case before Norms Committee.

ision:AD/L No.7/118/2016‐ TSW dated 17.03.2016 was issucd by DIPP to flrrn.

Reply still awaited. Thus, the Committee decided to issue reminder to the firm giving I
rys time for submission of the requisite information'

飢ゝ

障霊辮
/1/87‐ 附蒲

b面耐‐
畷漱
而

「

MI

ICase No.:31/2/87-

ALC1/2016
Party Name:SRF
LIMITED

Case No.:19/1/87‐

ALC1/2016

Case No.:20/1/87‐

ALC1/2016

「

♂″■

「

^

1381‖
11):;):50/00283/AM16/11を

'i∠

;liO/00042/AM16/[111'111「 F≡
5τT55百百う百百

No/Date:4/87-

IFLON 1/2016

A PVT.LTD. 1.06.2016

,TD.           121.06.2016



「

|

HQ Filc

:01/87/050/00397/AM16/

lDecision : Application has been received and place the case before Norms Committee. 
I

Mcet No/Date:4/87- Status:
Deferred ひ
/ヽ

140
HQ File

:01/87/050/00282/AM16/ 1:ち糀υ∞%νAM α階だ鼎
酬∝a.7

Decision:AD/L No.46011/61/2014-PC.H dated 29.03.2016 was
firm. Reply still awaited. Thus, the Committee decided to issue

ving l5 days time for submission of the requisite information.

|

|

|

issued by
reminder
D/oC&
to the fl

Deferred

lDecision : Apptication has been received and place the case before Norms Committee.

tatus:

洲測レ

]or.or .zot6

lDecision : Application has been received and place the case before Norms Committee.

Mcct No/Date:4/87¨

IRLA FilcHQ Filcnマ rHじ          1入 しハ ΓHじ         し:し .lヽ U′ νOし

:01/87/050/00375/AM16/卜 03/94/040/00764/AM16/01.01.2016
|

lDecision : Application has been received and place the case before Norms Committee.

S電子機撚電
=籠

古
D            FC

lzt.oa.zote

Case No.:38/20/87…

ALC1/2015
Party Name:SRF
LIMITED ALC1/2016

21.06.2016

Case No.:44/1/87¨

IALC1/2016 ALC1/2016
21.06.2016

Case No.:18/1/87-

ALC1/2016
Meet No/Date:4/87-

ICase No.:21/1/87-

ALC1/2016

鰤曹∬tR31・ 野・猫∵

No/Date:4/87-

110065818

1/2016

YMER SYSTEMS 1.06.2016
PVT.LTD



Case No.:50/1/87- Party Namc:ENVITECH
CHEMICAL

Mcct No/Date:4/87-

ALC1/2016
21.06.2016SPECIALITIES PVT.

ILTD

ision : Application has been received and place the case before Norms Committee.

Mcet No/Date:4/87‐

ALC1/2016
21.06.2016

Ha F,h 'nl-a Fite
:01 I 87 I 050 100364/4,M I 6l i:03 I 9 4 1040/005 5 5/AM I 6/

Lic.No/Date:0310801704

11.01.2016

lDecision : Application has been received and place the case before Norms Committee.

陥柵躙F
PRIVATE LIMITED

Meet No/Datc:4/87‐

ffiiitwTaiti+crrdatedl2.05.20|6wasissuedbyD/oC&PC
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm

ing l5 days time for submission of the requisite information.

Ｆ

Ｉ

Case No.:10/1/87-

ALC1/2016

Case No.:5/22/87‐

ALC1/2015

NamciCOVESTRO
NDIA)PRIVATE

1/2016

1.06.2016

|                             :/

Filc

AM16/12.01.2016



ICase No。 :6/4/87‐

ALC1/2016
Ｆ
Ｉ

¨

ＰＥＣ‐ＡＬ‐

ＶＴ
．
ＬＴＤ
．

Ｐ

Ｓ

Ｐ

HQ File

:01/87/050/00062/AM17/

Decision: The Committee considered the case and decided to approve the on repeat
is and recommended as under:

EXPORT ITEⅣI QTY IⅣIPORT ITEⅣI QTY
PEEK
(POLYETHER
ETHER
KETONE)

l kg 4.4-Difl uoro Benzo Phenone 0.794 kg

Hydroquino Ne Premium / Photographic
Grade

0.389 kg

Soda Solvlay Light - Sodium Carbonate
Light

0.397 kg

Potassium Carbonate (Extra Fine) 0.003 kg

Diphenyl Sulfone 0.057 kg

Lithium Chloride (99% Anhydrous) 0.019 kg

RLA may take consequential action as per Policy / Procedures.

砂

孵酬需1麟
¨
師

一―
―
臨
Ｆ
Ｉ
Ｉ

Decision: A D/LNo.4601113612016-PC.ll dated 26.05.2016was issued by D/o C&PC
to firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm
iving l5 days time for submission of the requisite information.

Party Name:KLJ

HQ File 卜LA RL Lic.No/Date:0510397287

:01/87/050/00385/AM16/:05/23/040/00408/AM16/13.01.2016

lDecision : Application has been received and place the case before Norms Committee.

θ夢

:03/95/040/00747/AM16/

Lic.No/Date:

0310801721
12.01.2016

Case No.:11/22/87‐

Case No。 :31/1/87-

ALC1/2016
Mect No/Date:4/87-

No/Datc:4/87‐

1/2016

1.062016

1/2016

1.06.2016

File

ALC1/2015

1310048095



ase No。 :32/1/87-

ALC1/2016
Party Name:KLJ      IMcet No/Date:4/87-

B性腑 ATD" 1針認盤f

ICase No.:33/1/87-

ALC1/2016

Decision : Application has been received and place the case before Norms Committee.

|
HQ File Lic.No/Date:0510397289

:O1/87/050/00387/AM16/ :05/23/040/00410/AM16/ 13.01.2016

lDecision : Application has been received and place the case before Norms Committee.

Party Name:KLJ

POLYMERS&
ICHEMICALS

７８４ｅｈ
‐６
６̈

２̈‐．０６．２０‐
1織d

lb2面蕊 蔦 脇 蔦
I @has been ,.i.iu.o und pl"* th..^. brf"* N"*r C"*ritt...

朧 :W]田UR銀
ICOATINGS(INDIA)
IPRIVATE LIMITED

師
|

鯰

敵

悧鼎α囲"““8「
~

Decision z ADIL No. 460111471201l-PC.ll dated 12.05.2016 was issued by D/o C&PC
to firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm
giving l5 days time for submission of the requisite information.

Party Name:ZENITH   IMeet No/Date:4/87‐

1躙淵ξ:器WI端鸞
HQ File Lic.No/Date:0310801775

:O1/87/050/00061/AM17/:03/95/040/00733/AM16/14.01.2016

面 。山 hn mttd ЮttP m獅 訓 6∞mments

IRLA File

Status:
Deferred

Case No.:4/22/87-

ALC1/2015

ICase No.:5/4/87-

ALC1/2016

^k*-*"u*

'*.ififr.*ffi.:,*lfiill.l$'

ヘ

File

1/87/050/00386/AM16/ AM16/13.01.2016

No/Datc:4/87-

1/2016

1.06.2016

Case No。 :34/1/87…



Case No.:18/22/87‐

ALC1/2015
Party Name:ENVITECH

揚 ■ES PV■
ILTD

ALC1/2016
21.06.2016

HQ File

:01/87/050/00351/AM16/ j:3 l /83/040/001 sO/AM I 6/ 
I 
I s.0 I .2016

Decision:AD/L No.46011/73/2015-PC.H dated 02.05.2016 was issued by D/oC&PC

to firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm

ing 15 days tiine for subrFlission ofthe requisite information.

Decision:A copy of application has been lor、 varded to DIPP on 26.04.2016.Cornrnents

ited from DIPP.

1lCill(イ Rγ
α31■0065872「
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山

ALC1/2016
IPany Name:MPD
IINDUSTRIES PVT. ALC1/2016 DeferredF五お Namぎ:面百

~1瞥
望wttα

″87-贈 舶
壁

,LtO., 121.06'2016

蕊」扁  赫 障∫   |
卜L^,11:111:TIiいが喉彎α5610004812HQ File

1妻需器講常#雀電算:』TI器::11

Mcet No/Date:4/87-

ド
5

Case No.:4/4/87-

ALC1/2016

Elwa鵬二
ul鮒細_

一
― 一
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has been rcceivCd and placc the case beforc Norms Comlnittce.

SEIKHIIII:|〔1:i(:Pc=N

輔 椰 ‰
Udyog Bhawan,New De!hi‐ 11

/2016



ハ

Meet No/Date:4/87-

ALC1/2016
21.06.2016

HQ File          lRLA File
:O1/87/050/00392/AM16/ :05/24/040/00508/AM16/

び上Decision : A
ited from

copy of application has been forwarded to DIPP on25.04.2016. Comments

DIPP.

|

Case No.:39/1/87-

ALC1/2016
1酬

習醤rWASTIK I;:]:|}1litC:4/87-

|#11)3):50/00393/AMi: 1`1:;:』li:,00512/AM16/R.:i3111le:0510397369

|      IMeetNo/Datc:4/87‐

1鞘:ミ
:LRIVATEI多与:はfl∵

Lic.No/Date:0310801929

20.01.2016

: A copy of application has been forwarded to DIPP on 21.06.2016. Commen

from DIPP.

lDecision : Application has been received and place the case before Norms Committee.

atus:
ferred

よ

Party Name:MARUTI

I『旱♀P3.RUBBER

Case No.:38/1/87-

ALC1/2016

Lic.No/Date:0510397379

20.01.2016

Case No.:20/2/87-

ALC1/2016

Case No.:20/22/87-

ALC1/2015

Decision : A D/L No. 4601113812016-PC.ll dated

to firm. Reply still awaited. Thus, the Committee
iving l5 days time for submission of the requisite

29.04.2016 was

decided to issue

information.

issued by Dio C&PC
reminder to the firm

Lic.No/Date:3410041827

22.01.2016

Case No.:17/22/87‐

ALC1/2015
「箔益獣fWttD.ドルツrα

″ν―
21.06.2016

D"     ぶ
9SEIKHI

哺難願淋I

Party Name:AGNI
FIBER BOARDS
PVT.LTD,

164 File No/Datc:3H0065885

/050/00350/AM16/:31/83/040/00146/AM16/125.01.2016

|‖
11)島児50/00022/AM17/

07.04.2016.



Case No.:3/3/87-

ALC1/2016

Ｆ

‐

‐６５

y Name:POLYCAB tus:
/ヽ1RES PVT.LTD. Deferred

21.06.2016

Decision : The Committee noted that the copy of application placed under para 4.7 of
HBP is still awaited from RLA. Hence, the Committee decided to issue a reminder to
RLA and firm to furnish the application within l5 working days.

Mcet No/Date:4/87-

ALC1/2016

Case No.:3212187- 
-lFu.ty 

Nu*.rSRF
ALCU20L6 |LIMTTED

I

i

Case No.:32/2/87-

「
6

厩蔦薦菰罵;脇」源瓢
=鳳

|

師
1鼎鼎
αtt m a"6「~

Case No.:33/2/87…

ALC1/2016
Party Name:SRF

ILIMITED

I i5ecN* t Application has been r..

師
HQⅢe  RLAtte  l躙

鼎

αttO161"4
:01/87/050/00035/AM17/1:04/24/040/00222/AM16/

lDecision : Application has been received and place the case before Norms Committee.

鵬
Party Name:ALP
iOVERSEAS PVT.LTD.

Mcct No/Date:4/87-

ALC1/2016 隔
|

|

「Ｆ

Ｐ

HQ File          lRLA File
:01/87/050/00343/AM16/ :05/23/04|:05/23/040/00405/AMi6/101.02.2016

Lic.No/Date:0510397450

Decision : A D/L No. 4601ll39l20l6-PC.ll dated 30.05.2016 was issued by D/o C&PC
firm. Reply still awaited. Thus, the Committee decided to issue reminder to the firm

iving 15 days time for submission of the requisite information.

I11)3):50/00400/AM16/11:'i∠ ;li:30/24/040/00041/AM16/101.02.2016

Lic.No/Date:3010103714

Decision : A copy of application has been forwarded to DIPP on 21.06.2016. Comm

Case No.:10/22/87…

ALC1/2015
121.06.2016

ICase No.:46/1/87-

ALC1/2016

ited from DIPP.

^

12/AM16/127.01.2016

No/Date:4/87-

1/2016

1.06.2016

1/2016



ハ

Case No.:51/21/87…

ALC1/2015 1麟
¨
師

I F*trt", r Application has been received and place the case before Norms Committee.

Case No.:52/1/87¨

ALC1/2016 鵬8ガ器∬∬
°UP

|
師

11721器島児5υ0040σAMi万 1焉悪ζ     

「

~

t-

I lDecision : Application has been received and place the case before Norms Committee.

Case No.:7/4/87-

ALC1/2016

HQ Ⅲe  RLA tte  囲鼎α“
ЮЮ%の

:01/87/050/00063/AM17/1:03/95/040/00877/AM16/.

Decision : A copy of application has been forwarded to DIPP on 21.06.2016. Comments

itcd from DIPP.

I Fist"" : Application has been received and place the case before Norms Committee.

F撥謎湖∫
β・  開鞘獣鸞 D.

ALC1/2016
21.06.2016

Mcet No/Date:4/87-

ALC1/2016

No.:43/2/87- Name:VISION No/Date:4/87‐

PES PVT.LTD. 1/2016

1.06.2016

ic.No/Date:0510397590

AM16/12.02.2016

@ffib;*;;".il.d",d'licethecasebeforeNormsCommittee.

No/Date:4/87-

Name:ZENITH No/Date:4/87-

L RUBBERIALC1/2016
PVT.LTD 21.06.2016

「甲戸
=1霜酬FI案辮

赫

|■

4111)lil児

50/00041/AM17/1競 1:0/00477/AM16/F::1)ll」品i:



「

| lzt.oa.zorc
HQ File          lRLA File
:01/87/050/00054/AM17/ :05/23/04|:05/23/040/00473/AM16/18.02.2016

Lic.No/Date:0510397654

Decision : The Committee noted that the copy of application placed under para 4.7 of
HBP is still awaited from RLA. Hence, the Committee decided to issue a reminder to
RLA and firm to furnish the application within l5 working days.

Meet No/Datc:4/87‐ Status:
Deferred

lDecision : Application has been received and place the case before Norms Committee.

αル

鵬 島児5υ∞岡 AM7隔 翻 漏 覇 而 1冗 鼎
α剛 創

““

5「
~

ド
7

|

HQ File

:01/87/050/00037/AM17/
IRLA Filc          Lic.No/Date:0410161647
104/24/040/00241/AM16/124.02.2016

師
一‐‐‐lDecision : Application has been received and place the case before Norms Committee.

lDecision : Application has been received and place the case before Norms Committee.

師
Ｆ

IM881ヽ 6,5西Li4/百 7-

IALC1/2016

121.06.2016

Status:
Deferred

HQⅢe  RLAⅢe l躙
鼎
αma“8

:O1/87/050/00039/AM17/ :04/24/040/00243/AM16/

lDecision : Apptication has been received and place the case before Norms Committee.

ICase No.:34/2/87-

ALC1/2016
Party NameiSRF
LIMITED ALC1/2016

21.06.2016

Case No.:35/2/87-

ALC1/2016
Party Namc:SRF
LIMITED ALC1/2016

21.06.2016

Case No.:36/2/87¨

ALC1/2016

囲 υ∞ZνAMσ l別鼎
αtt m a“9HQ File

:01/87/050/00038/AM17/

Meet No/Date:4/87-

ICase No。 :37/2/87‐

ALC1/2016

躙総鼈 |

巨 撥霊 瀕 ∬

2慇7    RF  
離 き淵 vα

4/87-薫
ミ

|

No/Date:4/87-

Party Name:SRF
LIMITED 1/2016

l.06.2016
178

Party Name:SRF
LIMITED



ハ

HQ File RLA File Lic.No/Date:0410161646
:01/87/050/00040/AM17/:04/24/040/00244/AM16/24.02.2016

Decision : Application has been received and place the case before Norms Committee.

HQ File RLA Filc Lic.No/Date:3110066027

:O1/87/050/00051/AM17/ :31/83/040/00159/AⅣI16/103.03.2016

Decision : Application has been received and place the case before Norms Committee.

「翻Ⅷ[wE
|

1語
鷺酬NE ttr而

1瓢源蕊菰蔦1躙鼎
α
“
ЮЮ贈HQ Filc

:01/87/050/00336/AM16/

Case No.:22/2/87‐    IPari'N薪品:YASH   IMeetNo/Date:4/87-

ド
2

| lDecision : Application has been received and place the case before Norms Committee.

Status:
Deferred

HQ Filc

:01/87/050/00021/AMI

lD*cisi* t appti*tion has been receiveO ana ptaie ttre case before Norms Committee.

隅
r-

I lDecision : Application has been received and place the case before Norms Committee.

1職獅駆
「
WttF篇
~
師
|

HQ File
:01/87/050/00030/AM17/

勧Ю風胤諄讐聾野勲:we& tidustrY面F現話:鷲器鵠調

lzt.oo.zoro

Case No.:49/2/87‐

ALC1/2016
Status:
Deferred

P

Case No.:3/22/87-

ALC1/2015
Meet No/Date:4/87-

ALC1/2016
21.06.2016

Case No.:19/2/87‐

ALC1/2016

'臨

聴j話:蔦了1話蕊鸞
3面薔03044~

m

「轟i漏
~ F91PittS I露

需
mB.LAFil.-@
| 
:0 l /87/0s0 I 0oo24t AMt 7 I i:03 t e 5 1040/008 78/AM I 6/ lo+.0:.zo t o

Case No.:28/2/87‐

ALC1/2016

uovi"ahltitnl Ncw Delhi-1 1

Ｆ
Ｉ
Ｉ
Ｉ

.LTD l.06.2016



115ecision:Application has been肩 こeived and place the case before Norms Comrnittee.  |

Case No.:8/2/87‐

IALC1/2016 INDUSTRIES LIMITED IALC1/2016

IRLA File          lLic.No/Date:0310803153HQ File

:01/87/050/00010/AM17/:03/95/040/00336/AM16/108.03.2016

ision : Application has been received and place the case before Norms Committee.

ド
7臨
藉 調 聴:蔦鳳   

「

,-
I lDecision : Application has been received and place the case before Norms Committee.

Meet No/Date:4/87…

ALC1/2016
21.06.2016

HQ Ⅲe  にA tte  トボ鼎α∞ЮЮ剛:01/87/050/00019/AM17/:03/95/040/00700/AM16/

lDecision : Application has been received and place the case before Norms Committee.

Case No.:21/2/87‐

ALC1/2016
Meet No/Date:4/87-

ALC1/2016
21.06.2016

「

l----

I lDecision : Application has been received and place the case before Norms Committee.

Party Name:NAVCHIN
INDUSTRIES

Mcet No/Datc:4/87-

ALC1/2016
21.06.2016

HQ File

:O1/87/050/00026/AM17/

| lDecision : Application has been received and place the case before Norms Committee.
隔面l'I蔦菰而1悧鼎

α
“
Ю剛″

「

~

Case No.:15/2/87‐

ALC1/2016

iCase No.:17/2/87-

ALC1/2016 [榊 淋温S

Party Name:VISEN
INDUSTRIES LIMITED

Case No。 :24/2/87-

IALC1/2016

Party Name:VISEN No/Datc:4/87-

1.06.2016

NamciYASH No/Date:4/87-

Y INDUSTRIES



Case No。 :27/2/87-

ALC1/2016
IPart」

~~

‖  D
HQ Ⅲ e  FRLA面

蕊 0%νAM16/:01/87/050/00029/AM17/:03/95/040/00952/AM16/,

「

lDecision : Application has been received and place the case before Norms Committee.

tT-
I lDecision : Application has been received and place the case before Norms Committee.

I r--
I lDecision : Application has been received and place the case before Norms Committee.

ごル

status:

Deferred

ｄＳｔａｔｕｓ‥̈

Party Name:KLJ
POLYMERS&
CHEMICALS LTD    21.06.2016

Decision : Application has been received and place the case before Norms Committee.

Mcet No/Date:4/87-

Ｆ

‐

‐９５

~1躙

;:暉「断
HQ Πに     ドLA;::OЮ

060″AMl夕 諸
・

渕 鷺 7:01/87/050/00049/AM17/ 1:05/241

D". d]
Authorization have already been fixed by NC in its Meeting No. 3187-ALCll2016

03.06.2016, however, the case came up before NC due to non-updation in the onli

Meet No/Date:4/87-

ALC1/2016

Lic.No/Date:0310803179

09.03.2016

ALC1/2016

Case No.:40/2/87‐

ALC1/2016

;ystem. Thus, the Committee decided to withdraw the case.

No/Date:4/87-

1/2016

1.06.2016

1.06.2016

No。 :25/2/87‐ Name:YASH No/Date:4/87-

Y INDUSTRIES /2016

1.06.2016

1/2016

Filc          lRLA File
/87/050/000 421 AM17 t i:05t231040/00s3 I /AM I 61 109.03.2016

瘍



Mcet No/Date:4/87-

ALC1/2016
1.06.2016

|

ision : RLA and firm were requested vide
plication expeditiously. Application is awaited

letter dated 25.05.2016 to furnish
from RLA and firm.

「

~

P7鵬島児5υ∞"7AM a羅翻斎藤而1悧鼎
α
“
Ю剛
"

Partv Name:VISEN Mcet No/Datc:4/87-

Meet No/Datc:4/87-

ALC1/2016
21.06.2016

::33):50/00358/AM16/11:';f;l:0/00590/AM16/

Lic.No/Date:0310803207

10.03.2016

Mcct No/Date:4/87‐

Deferred

furnish 4.

Mcet No/Date:4/87-

: Application has been received and place the case before Norms Committee.

11961111ル
∫;児50/00356/AM16/

Case No。 :4/1/87‐

ALC1/2016 ,NDUSTRIES LIMITED IALC1/2016

Case No.:5/1/87¨

ALC1/2016 ド撚隠WI‐D
|

Case No.:4/2/87‐

ALC1/2016 ALC1/2016
21.06.2016

‐Case No.:5/2/87‐

ALC1/2016
匝覇雨:薦画面雨
~~

INDUSTRIES LIMITED
|

u釣。9翫abva計雌
Jtthi‐ 44

Case No.:3/1/87-

ALC1/2016

Ｆ
‐
‐
‐
‐‐９８

Name:MACRO
YMERS P.LTD.

ic.No/Date:0810137391

1.06.2016

: RLA and firm were requested vide letter dated 25.05.2016 to furnish 4.

expeditiously, Application is awaited from RLA and firm.

: RLA and firm were requested vide letter dated 25.05.2016 to furnish 4.

expeditiously. Application is awaited from RLA and firm.

Name:VISEN

expeditiously. Application is awaited from RLA and firm.

1/2016

l.06.2016

'AM16/10.03.2016



Case No。 :12/2/87-

ALC1/2016

@enreceivedandplacethecasebeforeNormsCommittee.

tatus:
Deferred

1 画 ion:Application has been received and place the case before Nollus COmrnittee.

ICase No.:14/2/87-
tus:

ALC1/2016 Deferred

Decision:Application has bcen received and placc thc case before Norms Comrnittce

ぶ願よ温s にき淵Tα
4/87¨

lPiltNil.J/ISEN M*tN"/D"t.:4t87'

融

Case No.:6/2/87-

1蔽 正
~~~面

Ⅲe

ALC1/2016

ceived and place the case b.fu" Norms Committee.

HQ Flle          lRLA Filc         
「 Fだり品lα

0310803231

:01/87/050/00009/AM17/:03/95/040/00335/AM16/

10n:Application has been received and place the casc beforc Norms Comrnittec.

Mcet No/Date:4/87-

Ii"N./D.t.'oi r ogo:zso

Case No。 :7/2/87‐

ICase No.:9/2/87‐

ALC1/2016

Party Name:YASH
POLY INDUSTRIES
PVT.LTD

ALC1/2016
21.06.2016

∂響ダ

茫
udyo9

Name:VISEN No/Date:4/87¨

IES LIMITED IALCI12016
1.06.2016

File            lRLA File
1シ87/050/00014/AM17/1:03/95/040/00436/AM16/10.03.2016

No.:13/2/87‐ Name:YASH No/Date:4/87-

Y INDUSTRIES 1/2016

1.06.2016.LTD

File

AM16/10.03.2016

l.06.2016

IES LIMITED IALC1/2016
l.06.2016

器島児5υ0000VAM171跳λ多l:υ0033″AMlσドどち椛

岬衰淵IπD諄鮮
¨

IRLA File
′
|:03/95/04



ヘ

師 房蘭両面雨面西 11.o3.2016

EA;tr, t Apptt""tton has been received and place the case before Norms Committee.

Party NameiVISEN
INDUSTRIES LIMITED

Meet No/Datc:4/87-

ALC1/2016

Decision : Application has been received and place the case before Norms Committee.

Case No.:11/2/87‐

IALC1/2016
21.06.2016

ICase No.:6/1/87‐ tus:

ALC1/2016 Deferred

12091111)::):50/00359/AⅣ
l16/11[万ξ::0/00592/AM16/1::::」 3111le:0310803332

I E..tri", , Application has been received and place the case before Norms Committee.

ル

ase No.:8/4/87‐

ALC1/2016

Decision : A copy of application has been forwarded to DIPP on 21.06.2016. Comments

Pany NamciZENITH  IMCCtNo/Date:4/87-

1躙淵ξ:絆帯 1器盤∵

Pl

ited from DIPP.

Name:YASH No/Date:4/87-

Y INDUSTRIES 1/2016

1.06.2016

11.03.2016

File

1/87/050/00013/AM17/ AM16/H.03.2016

1/87/050/00012/AM17/

: Application has been received and place the case before Norms Committee.

Nalllc:VISEN No/Date:4/87-

LIMITED IALC1/2016
l.06.2016

No/Date:4/87-

AHARPUR 1/2016

TOWERS 1.06.2016

７８２

Ｎｏ・‥４２鰤
AM16/15.03.2016

: Application has been received and place the case before Norms Committee.

Lic.No/Date:0310803397

1/87/050/00064/AM17/ AM16/117.03.2016
File



Case No.:48/2/87-

ALC1/2016

ITⅦPORT ITEM
Used Rubber Tyre ScraP

(Multicut/ Shredded &
Granules)*

Scrap Rubber
Powder

Crumb Rubber

一　　　一̈
¨

ｏｎ

ｔ
・

２０
ｓｅｄ
Ｗｄ

Ｂａ
　

¨
ＴＳ６

ｎ

Ｕ^

・
Ю

２

．ｃｎｓ

８９

Ｄ ｅ

ｍ

:01/87/050/00050/AM

17/

1224 MT

(*Subject to conditions as imposed by the MOEF&CC)

uential action as / Procedures.

囲雨両画面
IDEALMARK
PRIVATE LIMITED

:01/87/050/00059/AM17:02/24/040/00207/AM16

Decision : The Committee considered the case and decided to approve on repeat

Adhoc Norms) based on the decision of the NC Meeting No. 02/87-ALC112017 held on

3.05.2016 and recommended as under:
島》

―
―
―
―
―
―
―
―
Ｉ
Ｌ
Ｋ
ｈ
ド
ー
ー
ー
ー
ー
ー
ー
ー
ー
ー
ー

Case No.:3/4/87…

ALC1/2016

Lic.No/Datc:

0210206567

EXPORT ITEⅣI QTY in kg ITИPORT ITEⅣ I QTYin MT
PVC Rigid Compound One kg 1.PVC Resin 0.9625

2. Calcium Carbonate 0.0406

3.Stablizcr 0.002

4. Lubricant 0.001

5. Flow Promoter 0.0031

6. Impact Modifier 0.0034

7. Colour Pigment 0.0002

RLA may take consequential action as per Policy / Procedures.



∂」%D*t.t", r,^*opy of application has been forwarded to DIPP on21.06.2016. Comments

ited from DIPP.

Case No.:12/4/87-

ALC1/2016
Party Name:SHAKTI

Case No。 :54/1/87‐

ALC1/2016 訛 詰贅3X器 .LTD腰淵 需
″
"~

21.06.2016

「6 「階だ鼎
α面
“"勁

1鰍     
″路

Ｓｔａｔｕｓ‥̈
鱗

isiOn : RLA and flrrn 、vere rcquested vide lctter dated 25.05,2016 to furnish 4.7

ication expeditiously.Application is awaitcd from RLA and flrm.

Case No.:18/4/87¨ IPan:雨蒜 百MIDAζ  lMeetNo/Date:
ALC1/2016 lrnEaos (TNDIA)

1皿  1麟
酬路

IRLA File Lic.No/Date:1010059441

IBALAMURUGAN)  21.06.2016

苗R職爵脚 :轟
怖.・

ICase No.:1/1/87‐

ALC1/2016

No/Date:4/87-

1/2016

1.06.2016

No。 :20/4/87- Namc:METRO No/Date:4/87‐

16 LIMITED 1/2016

1.06.2016

No/Date:3010103746

:A copy ofapplication has been forwarded to DIPP on 21.06.2016.Cornrnents

from DIPP.

File

1/87/050/00001/AM17/

No/Date:3210077850

ffi*"'","q,estedvideletterdated25.05,20l6tofurnish4.7
ication expeditiously. Application is awaited from RLA and firm'

File

:01/87/050/00068/AM17/



Case No.:29/2/87… Party NameiZENITH
INDUSTRIAL
RUBBER PRODUCTS

HQ File

:01/87/050/00031/AM17/

Mect No/Date:4/87-

ALC1/2016
21.06.2016

Lic.No/Date:

0310803753 グレ

２

９

04.04.2016

n, Based on the written comments furnished by the DIPP vide their letter No.
'l17l2Ol6-TSW dated 20.06.2016, the Committee approved following adhoc norms:

Quantity require
l K2 of rlnished

0.250

0.235

0.013

0.038

0.136

0.085

Note: 1. There should be a value cap on Rubber chemical as per General Not

Handbook of Procedure Vol. II (S.No. 4&5).

RLA may take co ential action as r Policy / Procedures.

1.Synthetic Rubber SBR

Series-1502

250000 kgRubber Floor
Covering Mats

3.Zinc Oxide

4. Anti oxidant, Kumanox
5010L/ lonl L C

6.Titanium Dioxide

7. Ppt Silica Filler

8. Carbon Black

Case No.:2/2/87‐

ALC1/2016

.LTD

Pany Name:旺LIANCE IMeetNo/Date:4/87-
INDUSTRIES LTD.  IALC1/2016

1.06。 2016

;隔痣魔i蕊鸞
-A.opy of application has been forwarded to DIPP on 08.06.2016. Comments

from DIPP.



Case No.:2/3/87-

ALC1/2016

Ｆ

‐

２２‐
Lic.No/Datc:1310048205

13.04.2016
HQ Filc         「RLA File
:01/87/050/00055/AM17/卜 13/24/040/00001/AM17/

F鵬島児5υ∞“
7AM7Ml:閂

Decision : The Committee noted that the copy of application placed under para 4.7 o

BP is still awaited from RLA. Hence, the Committee decided to issue a

LA and firm to furnish the application within l5 working days.

Party Name:MARUTI Mcet No/Date:4/87-
ALC1/2016
21.06.2016

Lic.No/Datc:0510398327

27.04.2016

Party Name:VISHAKHA
IPOLYFAB P.LTD

|

reminder to

Meet No/Date:4/87-

ALC1/2016
21.06.2016

Lic.No/Date:

0810137831
03.05.2016

and decided to approve on rePeat

NC Meeting No. 16187-ALCIl20l5

QTY
0.250 kg

0.350 kg

0.30 kg

0.10 kg
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lRle pite

The Committee considered the case

basis (Adhoc Norms) based on the decision of the

on 28.08.2015 and recommended as under:

tial action as Policy / Procedures.

ALC1/2016
21.06.2016

Case No.:11/4/87‐

ALC1/2016

ICase No.:16/4/87-

ALC1/2016

ITⅦPORT ITEMEXPORT ITEⅣI
l. Nylon 6 ChipsMulti Layer

Co-Extruded Plastic
Pouch

2. Enhanced Polyethylene Resin/
Exceed

3.    Lo、 v―Density    Polyethylcnc

(LDPE)

4. Maleic Anhydride Grafted
Polyethylene (Modified Liner Low
Density Polyethylene)

5. Liner Low Density PolYethYlene

(LLDPE)

Party Name:SATYAM No/Date:4/87¨

POLY PLAST

RUBBER
.LTD.

r A .opy of application has been forwarded to DIPP on 21.06.2016. Comments

from DIPP.
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Case No.:17/4/87‐

ALC1/2016 田 帝齋

『

Meet No/Date:4/87-

13[:児50/00073/AM17/1littfl:10/00042/Aこ■7/[Fバ l」Rlα
0810137850

nd place the case before Norms Committee'

tatus:
ithdrawn
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~|lartyName:GOVIND

IRUBBER LIMITED.

|

21.06.2016

Withdrawn

Meet No/Date:4/87-

ALC1/2016
21.06.2016

HQ FileHQ Ⅲe  ttLA tte ~階だ鼎αtt Ю%a鶉:01/87/050/00077/AM17/卜 31/83/040/00008/AM17/

iDecision : APPIication has been rcceived and place the casc bcfore Norms Comrnittce.
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HQ File

:01/87/050/00052/AM17/

ithdraw the case.

||ふ
IV百五振恵苅雨
IRUBBER LIMITED.
|

ICase No.:50/2/87‐

ALC1/2016 ALC1/2016
121.06.2016

Lic.No/Datc:

3010103776
09.05.2016

Case No。 :51/2/87‐

ALC1/2016

Lic.No/Datc:

3010103777
09.05.2016

Case No.:21/4/87‐

ALC1/2016

1/2016

1.06.2016

No/Date:4/87‐

AM15/

RLA 
"id. 

i.ti", No. :OD+IUUOZ dated 27.06.2016, informed that the fi

the application for issue of Advance Authorization under para 4'12 (aXvi)

p as per udho. norms fixed by NC Meeting No.29l87-ALCll20l4 held

10.2014 which are still valid and therefore the case was not referred to DGFT

of norrns.As such,bascd on the RLA's intirnation,thc COmmittec decided

HQ Filc

:01/87/050/00053/AM17/

RLA vidc lctter No.30/24/040/63 dated 27.06.2016,informed that the irrn

the application for issue of Advance Authorization under para 4.12(a)(vi)Of_  ヽ_ ^′  ヽ ″●′ ■ 11   ^^^^^^1【 Ⅲ…L:^L=,■
ししVЧ り `‐ ―rr~V… … ―― ――― ―

P as per adhoc norms flXed by NC Meeting No.8/AM16 held on 29.09.2015、
vhich

stili valid and therefore the case、 vas not referred to E〉
GFT for flxation of norins.As

based on the RLA's intimation, the Committee decided to withdraw the case'



ICase No.:9/4/87-

ALC1/2016
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:A copy ofapplication has been fonvarded to DIPP on 21.06.2016.Cornrnents

ited from DIPP.
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Fr.ty Nil.zENITH
IINDUSTRIAL RUBBER

lrnooucrs PVT. LTD

Meet No/Date:4/87-
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:01/87/050/00066/AM17/卜 03/95/040/00126/AM17/

HQ Ⅲe  RLA R百
  1躙 鼎

∝07101""5
:01/87/050/00058/AM17/ :07/24/040/00084/AM17/

n."irion , Th" Co*.itt". noteO that the copy of application placed under para 4-7 of

HBp is still awaited from RLA and firm. Hence, it was decided to call for application

from RLA and firm for further consideration of the case.

Meeting ended with a vote of thanks to the Chair.

ision:A copy ofapplication has been forwarded to DIPP on 21.06.2016.Corninents

ited from DIPP.
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lPRIVATE LIMITED   21.06.2016

ffitionhasbeenforwardedtoDIPPon21.06.20l6.Comments
wa■ed from DIPP.
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ICase No.:10/4/87-

ALC1/2016 ALC1/2016
21.06.2016

Party Name:ARMOR

IPLAST LTD.,

Case No.:2/4/87¨

ALC1/2016 ド鮮"

File File lLic.No/oute:0310804731
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